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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL,
SOUTH ZONE BENCH AT CHENNAI
IA No. 207 of 2021

IN
Appeal No. 54 of 2021(SZ2)

IN THE MATTER OF:

Thomas Lawrence, Kerala .Applicant(s)
Versus
State Environment Impact

Assessment Authority, Kerala and Ors. ...Respondent(s)

REPLY ON BEHALF OF THE APPELLANT TO THE IA
FILED BY RESPONDENT NO. 5

1. The present reply is being filed by the Appellant in
Response to the 1A (bearing A No. 207 of 2021) which has
been filed by the Respondent No. 5 (Winterfell Realty
Private Limited), seeking deletion from the array of parties.

2. At the outset, the averments in the IA are denied as
incorrect. The Appellant herein submits that the Respondent
No. 5 (being Winterfell Reality Private Limited), is a
necessary and proper party to the present proceedings for
reasons enumerated in the following paragraphs. Winterfell
Realty is a sister concern of Dragonstone Realty Pvt.
Limited. In fact, there are three sister concerns operating in

an interlinked manner in the expansion of Technopark



Phase-3 Campus, Attipra Village, Thiruvananthapuram
Corporation, Taluk & District Thiruvananthapuram, Kerala,
namely:

e M/s Winterfell Reality Pvt. Ltd
e M/s Dragonstone Reality Pvt. Ltd and
e M/s Dorne Reality Pvt. Ltd.

All three of the above enumerated companies are
subsidiaries of Taurus Investment Holdings, which is a
foreign real estate company. The interlinked manner of their
functioning is enumerated below.

At the outset it is submitted that the present appeal is a
challenge under Section 16 (h) of the National Green
Tribunal Act, 2010 before this Ld. Tribunal challenging the
Environmental Clearance dated 06.03.2021 (hereinafter
referred to as the “impugned EC”) granted by the State
Environmental Impact Assessment Authority, Kerala
(“SEIAA”) to Dragonstone Realty Pvt. Ltd.
(“Dragonstone”) for the proposed expansion of the Mixed
Land Use (Master Plan) project by M/s Dragonstone Realty
Pvt. Ltd. (“Project Proponent”/ “Dragonstone”) at
Technopark  Phase-3  Campus, Attipra  Village,
Thiruvananthapuram Corporation, Taluk & District

Thiruvananthapuram, Kerala.



The total proposed expansion of the area of the project is
3.93 ha, in Village Attipra, Taluk & District
Thiruvananthapuram, Kerala (henceforth, the ‘lands in
question’). The proposed expansion is near the Veli-
Akkulam wetlands system. The actions of the project
proponent and its sister concerns have had the result of
reclamation and large scale destruction of a 10 acre pond
and a wetland system associated with it.

In order to appreciate the interlinked nature of the
functioning of the Respondent No. 5 (Winterfell Realty Pvt.
Ltd) and the EC holder (Dragonstone Realty Private
Limited), it is pertinent to note that through a Swiss
Challenge, the Government of Kerala & M/s Technopark
(Respondent No. 7) awarded 19.73 Acres of Wetland in
Phase 3 in Technopark, Trivandrum in the year 2014. The
parent company Taurus Investment Holdings was the Sole
bidder on this occasion.

Pursuant to this two Government Orders GO (Ms)No
26/2014 1TD dated 10.10.2014 and GO(Ms) No
33/2015/ITD dated 26/08/2015 were issued, by which
sanction was accorded by the government to lease out 19.73
acres of land to one or more subsidiaries of Taurus

Investment Holdings, which was a foreign direct investor.



Subsequently a framework Agreement was signed between
Taurus and Technopark (Electronic Technology Parks
Kerala Ltd. (ETPKL )) on 30th Sep 2015.A copy of the
Government Orders GO (Ms)No 26/2014 ITD dated
10.10.2014 and GO(Ms) No 33/2015/ITD dated
26/08/2015 have been annexed herewith and Annexure R1
and Annexure R2 (Page 10-14 ). A copy of the framework
agreement of 30.09.2015 has been annexed herewith and
marked as Annexure R3 (Page 15-38 ).

The Revenue Department of the Respondent State of Kerala
thereafter vide GO 40 of 2018 dated 03.02.2018 (which is
Annexed to the present Appeal at Annexure A 22 (at Page
146 of the Paper-book) permitted the conversion of 861.2
are (or 8.6 hectares or 21.2 acres), by Technopark for a
“public purpose” under Section 10 of the Kerala
Conservation of Paddy Land and Wetland Act, 2008. The
case of the Appellant herein is that given that the land in
question is wetland and not paddy land, it could not have
been so converted/reclaimed.

Subsequently, in March 2018 the Respondent No . 7 (M/s
Technopark) entered into lease deeds with both Ms
Winterfell Realty Private Limited (Respondent No 5) and

Dragonstone Realty Pvt. Limited (the EC holder), leasing
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10 acres and 9.73 acres of land to both these companies.
These lease deeds were signed pursuant to the
aforementioned GO (Ms)No 26/2014 ITD dated 10.10.2014
and GO(Ms) No 33/2015/1TD dated 26/08/2015.

Both lease deeds, note that the concerned companies are
subsidiaries of Taurus Investment Holdings LLC. Both
lease agreements note (Clause 5.13 in the Lease Agreement
with Winterfell Realty and Clause 9.5 in the Lease
Agreement with Dragonstone) that: “The Lessee may
permit or allow its own Group Companies, affiliates, parent
company, subsidiaries, or Divisions to occupy, function, or
work in the Subject Lands and shall inform the Lessor
accordingly’. A copy of the Lease agreement dated 14"
March 2018 between Technopark and Dragonstone Realty
Private Limited, has been annexed herewith and marked as
Annexure R4 (Page 39-61). A copy of the lease agreement
dated 14.3.2018 between Technopark and Winterfell Realty
Private Limited has been annexed herewith and marked as
Annexure R5 (Page 62-89).

In this context it is also pertinent to note that the original EC
for the setting up of a proposed commercial cum office
complex was granted to Dragonstone Realty on 7.06.2019.

(This EC annexed to the Appeal as Annexure A -21 at Page
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136.) The proposal for the same had been received in 2018
and was first considered in July 2018. Subsequently, the
project Proponent (Dragonstone), applied for the prior EC
for the proposed expansion of “Proposed expansion of
Mixed Land Use (Master Plan) Project at Technopark
Phase-3 Campus” on 1.10.2018 (Reference may be had to
Form 1 of the project proponent for the proposed expansion
dated 01.10.2018 (at Annexure A-30, Page 183-200) of the
Civil Appeal.)

It is submitted that though the Appeal herein challenges the
impugned EC of 6.03.2021 which has been awarded to
Dragonstone Realty Private Limited, the Appellant’s case is
that Dragonstone Realty and Winterfell Realty are sister
concerns, both being subsidiaries of the same parent
company. Both companies have entered into separate lease
agreements pertaining to land in Technopark phase IlI. It is
submitted that Winterfell Realty is also involved in the
illegal reclamation of wetlands in the Veli Akkulam wetland
system, and its role in the working of Technopark phase 3
and its expansion is interlinked with that of the EC holder.
Both companies are beneficiaries of the GO 40 of 2018

dated 03.02.2018.
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Therefore, given that the record illustrates that the
Respondent No. 5 is a sister concern of the same parent
company, and that the two entities are working in tandem
on the expansion of the Phase 3 of the Technopark Campus,
the Respondent 5 is a necessary and proper party to the
present appeal. The grievances raised by the Appellant
herein, inter alia, include grievances against the illegal
reclamation of land in an around the Veli Akulam system of
wetlands. Given this, the Appellant has made all the
corporate entities that are working in tandem, in an
interlinked manner, with the concerned project, so that any
directions issued by this Hon’ble Tribunal are after hearing
all the concerned parties.

In view of the facts and circumstances narrated above, the
Appellant prays that the 1A No. 207 of 2021) which has
been filed by the Respondent No. 5 (Winterfell Realty
Private Limited), seeking deletion from the array of parties,
be dismissed, as being misconceived, erroneous and devoid
of any merits.

The Appellant/ Non-applicant herein, reserves its right and
craves leave of this Hon’ble Tribunal to make further
detailed submissions on the aforementioned IA should the

occasion arise.



Pass any such order deemed fit by this Hon’ble Tribunal in the facts and circumstances

of the case.
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VERIFICATION

I, Thomas Lawrence, aged about 56, s/o P.T.Lawrence Pullankulam, r/o GV 79,
Divisional Office Road, Near PMG Junction, Thiruvananthapuram, Kerala 659 033, do
hereby verify that that the contents of the paragraphs stated above are true to my
personal knowledge and are believed to be true on legal advice and I have not
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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL
SOUTHERN ZONE BENCH AT CHENNAI

L.A. NO. 207 OF 2021 (S2)
IN
APPEAL NO. 54 OF 2021 (SZ)

IN THE MATTER OF:

THOMAS LAWRENCE ...APPELLANT
VERSUS
STATE ENVIRONMENT IMPACT ASSESSMENT
AUTHORITY, KERALA AND OTHERS ...RESPONDENTS
AFFIDAVIT

I, Thomas Lawrence, aged about 56, s/o P.T.Lawrence Pullankulam, r/o GV 79,
Divisional Office Roaad, Near PMG Junction, Thiruvananthapuram, Kerala 659 033, do
hereby solemnly affirm and declare as under:
1. That I am the Appellant in the above titled Appeal and conversant with the
facts and circumstances of the case and competent to swear this affidavit.

2. That the contents of the accompanying Counter are true and correct and

nothing materjal has been concealed therefrom.
EF
—
DEPONENT
VERIFICATION
Verified on this _26 day of October, 2022 at October that the

contents of the present affidavit are true and correct to my knowledge and belief and
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nothing material is concealed therefrom.
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Annexure R-1

GOVERNMENT OF KERALA
Abstract

Information Technology Department - Technopark — Allotment of land - an extent of
9.73 acres of non SEZ land for the development of world class mixed use multi-amenity
project and an extent of 10 acres of SEZ land for IT/ITeS Building in Technopark Phase
[l area to M /s THR India Ventures LLC - Sanctioned - Orders issued.

INFORMATION TECHNOLOGY (A) DEPARTMENT
G.0.(Ms)No.26/2014/1TD Dated, Thiruvananthapuram, 10.10.2014.

Read:- 1. Letters No.ETPK/L-1008 dated 17.5.2013, 20.6.2014, 3.9.2014 f(rom
the Chief Executive Officer, Technopark, Thiruvananthapuram.
2, Minutes of the 101* meeting of Technopark PIB held on 1.9.2014.

ORDER

The Chiel Executive Officer, Technopark as per the letter read as 1% paper above
has informed Government that Technopark Phase 1, 1l and 111 together has 333 acres of
land, total built up area of over 7 million square feet and around 42000 IT professionals
are employed in the three campuses together. But there are no sufficient facilities for
shopping and recreation for Technopark employees. The absence of shopping malls,
convension centres, areas and good recreation facilities are holding back the
development of Technopark. Hence Technopark has presented a project proposal for a
commercial complex in Technopark. M/s Taurus Development investment Advisory Pvt.
Ltd, Thiruvananthapuram a wholly owned subsidiary of Taurus Investment Haldings
LLC, a global real estate development and investment firm has submitted a proposal for
constructing an [T Building of 8.5 lakhs sq.ft. in the S acre of SEZ land and 1.2 million
sq.ft. commercial space in the 10 acres of non-SEZ land in phase Il of Technopark,
which would provide 8,000 job opportunities in the IT space and 3500 to 4000 job
opportunitics in the commercial space.

2. Government considered the proposal and permitted the Technopark to
formulate a suitable “Swiss Challenge” proposal to provide opportunity for. more bidders
and to ensure transparency. In the swiss challenge process only one company ie, M/s
THR India Ventures LLC has submitted the proposal.

3. The Technical Committee for consideration of swiss challenge which met on
the 10" December 2013 decided to open and evaluate the offer from M/s THR India
Ventures LLC. The financial proposal was for paying an amount of Rs.2.699 crores per
acre for the 9.74 acres of commercial land and Rs.2.076 crores for the 10 acre SEZ land
for developing IT/ITES space. The lease period fixed in the RFP is 90 years. The
revised proposal was submitted by THR India Ventures, LLC, (THR) which is equally
owned by Taurus Investment Holdings, LLC.(TIH), Hansji Corporation and Rosc Global,
LLC. The Technical Committee met on 13.1.2014 have recommended to award the
construction to M/s THR India Ventures LLC at the financial offer made by them.

10



4. Government have considered the proposal and requested the Chief Exccutive

Officer, Technopark to hold negptiations with THR India Ventures LLC regarding the
enhancement of land value and to submit revised proposal to Government. The Project
Implementation Board has negotiated with the company and the company has agreed to
enhance the land wvalue of the commercial land to Rs.5 crore per acre .and no
enhancement for the SEZ land for construction of IT space.

5. Government have examined the matter in detail and are pleased to accord

sanction to the Technopark to go ahead with the proposals submitted by the THR India
Ventures LLC which is promoted by Taurus Investment Holdings, to lease out 10 acres of
land for IT space under the existing conditions of land allotment of Technopark and
9.73 acres of Commercial land subject to the following conditions:

L.

i,

iii.

To:

a Framework Agreement, in the form of a tripartite agreement will be signed
between Technopark, M/s TIH and M/s THR India Ventures.

leasing of 19.73 acres of land from Technopark Phase Il area will be to one or
more fully owned subsidiary or subsidiaries of TIH or THR or TIH and THR
Jjointly.

The one time lease premium for the commercial land will be enhanced from
Rs.3.10 crore/acre to Rs.5 crore/acre.

The term of lease will be fixed as 90 years.

The subsidiaries mentioned in (i) above shall remain as a fully owned
subsidiaries, till the project development is completed.

(BY ORDER OF THE GOVERNOR)
P.H. KURIAN
PRINCIPAL SECRETARY

The Chief Executive Officer, Technopark, Thiruvananthapuram.

The District Collector, Thiruvananthapuram.

The Principal Accountant General (Audit)/(A & E), Kerala,
Thiruvananthapuram.

The Finance Department.

The Law Department.

The General Administration (SC) Department.

The I & PR Department for Website.

Stock file/Office Copy.

Copy to: The PS to Chief Minister.

The PS to Minister (Industries & IT),
- The PS to Principal Secretary (Industries & IT).

Forwardgd /By order

Section Officer
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Annexure R-2

Abstract

Information Technology Department — Technopark — Allotment of 19.73 acres of land
in phase-lll to M/s THR India Ventures LLC — Terms and conditions — Modified -
Orders i1ssued

INFORMATION TECHNOLOGY (A) DEPARTMENT

G.0.(MS) No0.33/2015/TD Dated, Thiruvananthapuram, 26/08/2015

Read - 1 GO (MS) No 26/2014/ITD dated 10/10/2014
2 Lefter No ETPL/CD/Taurus/2015/368 dated 22/06/2015

ORDER

As per the Government Order read as 1* paper above, Government accorded
sanction to the Technopark to proceed with the proposals submitted by the THR
India Ventures LLC which 1s promoted by Taurus Investment Holdings to lease out
10 acres of land for IT space under the existing conditions of land allotment of
Technopark and 9 73 acres of commercial land to THR subject to the following
conditions.

signed between Technopark, M/s TIH and M/s. THR India Ventures

(n) Leasing of 19 73 acres of land from Technopark Phase Ill area will be to
one or more fully owned subsidiary or subsidiaries of TIH or THR or TIH
and THR jointly

(in)  The one time lease premium for the commercial land will be enhanced from
Rs.3 10 Crore/acre to Rs 5 Crore/acre

(iv) The term of lease will be fixed as 90 years

(v) The subsidiaries mentioned in (1) above shall remain as fully owned
subsidiaries, till the project development is completed

2 As per the letter read as 2" paper above, the Chief Executive Officer,
Technopark requested for Government approval to modify certain provisions, as
approved by its 105™ Project Implementation Board, in the Frame Work Agreement to
be signed between Technopark, M/s TIH and M/s THR India Ventures

3 Government have examined the matter in detail and are pleased to modify

the conditions (i) and (v) in the GO (MS) No 26/2014/1TD dated 10/10/2014 as
follows -

(n)  Leasing of 19 73 acres of land from Technopark Phase- Ill area will be to
—.one or more subsidiary or subsidiaries of TIH or THR wherein TIH/THR
separately or jointly holding controlling shares, either directly or indirectly
or in which TIH/THR hold full shares directly or indirectly E

(v)  The direct/indirect subsidiaries of TIH/THR mentioned in (1) above shall

completed

‘() A Frame Work Agreeméiit™in~the form of a tripartite agreement will bé ""’"“”'

remain as subsidiaries of the companies, till the project development is

13
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4 Itis also ordered that the above modification will be subject to the inclusion

of the following provisions in the Frame Work Agreement

« The company with which the agreement is executed will indemnify State
Government/Technopark from any loss created directly or indirectly by the
subsidiary of the company including any liability on account of any change in
the Double Taxation Treaty between (ndia and Mauritius

« The company shall preduce a certficate from the Mauntius Regulatory
Commussion (MRC) / Maurtius Revenue Authonty (MRA) as proof that the
subsidiary Is regulated in that country

+ The holding companies, M/s TIH/THR shall also produce documents {o show
that details regarding the subsidiary registered in Mauritius have been fully
disclosed. by them in documents submitted 10 the appropriate Regulatory
Authorty in the country of their registration :

5 The Government Order read as 1% paper above stands modified to this

extent
(BY ORDER OF THE GOVERNOR)
P. H. KURIAN
PRINCIPAL SECRETARY
To

_The Distnict Collector, Thiruvananthapuram

The Chief Executive Officer, Technopark, Thiruvananthapuram

£ sees

The Principal Accountant General (Audit)/(A & E), Kerala, Thiruvananthapuram
The Finance Department vide U O No PU-D3/107/15/Fin dt 03/08/2015.

The Law Department vide No 4238/F3/2014/Law

The General Administration (SC) Department vide item No 7301 dt 25/08/2015
The | & PR (Web & New Media) Department

Stock ﬁle!Of‘f:Ee/Cep?

g Forwarded/ By Ordler

cer
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Annexure R-3

-

Fxhibit: 3

Frame Work Agreement executed among Electronics Technology Parks Kerala (Technopark),
Taurus Investment Holdings LLC and THR India Ventures LLC, for the development of the
Taurus Downtown Technopark project at Technopark Phase 3, Thiruvananthapuram, India. |

FRAMEWORK AGREEMENT

This Framework Agreement (hereinafter referred to as the "Agreement”) executed at

Thiruvananthapuram, Kerala, India on this the 30" day of September, 2015 by and amongst:

Electronics Technology Parks, Kerala, Kariavattom, Thiruvananthapuram 695581, a society
registered under The Travancore-Cochin Literary, Scientific and Charitable Societies
(Registration) Act, 1955, with the objective of establishing information technology parks in
Kerala (hereinafter referred to as "Technopark”, which expression shall unless repugnant
to the meaning or context thereof, be deemed to mean and include its successors and
assigns) and acting through Mr K G Girish Babu, Chief Executive Officer, consequent to full

authority vested in him by its governing body for the purpose, of THE FIRST PART;
AND

TAURUS INVESTMENT HOLDINGS, LLC, a company incorporated under the laws of
Delaware, USA and having its registered office at 22 Batterymarch Street, Boston, MA
02109, USA, hereinafter referred to as “TIH", which expression shall unless it is repugnant
to the meaning or context thereof, be deemed to mean and include its successors and
permitted assigns, acting through its President, Mr Erik Rijnbout, or any other Authorized
Signatory by virtue of resolutions taken in the Board meeting dated 25" September 2015

of THE SECOND PART;
AND

THR India Ventures, LLC, 22 Batterymarch Street, Boston, MA 02109, USA (hereinafter
referred to as "THRI", which expression shall unless it is repugnant to the meaning or the
context thereof, be deemed to mean and include its successors and assigns) acting through
its Managing Director Mr Ajay Prasad by virtue of resolutions taken in the Board meeting

dated 25" September 2015, of THE THIRD PART;

Each of the Technopark, TIH, and the THRI are hereinafter referred to individually as a

"Party” and collectively as "Parties” as the context requires.
éf/. '1(\

llf’ g e KG Babu

\%

Ajay Prasad
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Frame Work Agreement executed among Electronics Technology Parks Kerala (Technopark),
Taurus Investment Holdings LLC and THR India Ventures LLC, for the development of the
Taurus Downtown Technopark project at Technopark Phase 3, Thiruvananthapuram, India.

WHEREAS:

The Government of Kerala (GoK) had incorporated a society by name and style
“Electronics Technology Parks Kerala” which has established an information
technology park in Thiruvananthapuram called "Technopark”.

Technopark had prepared a master plan and few project profiles for its Phase |
development presented during the Emerging Kerala event conducted in September
2012. The proposal for a commercial complex in Technopark Phase |ll was one of
the projects presented at the session held for Information Technology by
Technopark.

GoK approved the proposal of Technopark to establish knowledge based
Information Technology ("IT”) township and commercial complexes as Technopark
Phase |ll, in order to promote employment and economic development of Kerala
and have earmarked an area of 10 acres in SEZ area for development of IT and IT
related industries and an area of 9.73 acres in non SEZ area for development of
commercial and other auxiliary activities.

Government of India has granted Developer Status to Technopark under the SEZ
Rules for developing 11.87 hectares of land, vide order No. F/1/138/2008 dated 26"
February 2009, which includes the 10 acres of land under reference.

M/s Taurus Investment Holdings LLC, (TIH) is engaged in and has substantial
International experience in developing business, industrial, commercial, hospitality
and other property development activities and also administering and operating
the said projects.

TIH submitted their investment proposal to Technopark in January 2013, for setting
up a commercial centre and an IT complex at Technopark Phase |ll. Subsequently,
TIH, on 28" June 2013, submitted their revised investment proposal to develop 10
acres of SEZ space along with development of commercial facilities in the 9.73

acres of non-SEZ land in Technopark Phase lll.

Ajay Prasad
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Frame Work Agreement executed among Electronics Technology Parks Kerala (Technopark),
Taurus Investment Holdings LLC and THR India Ventures LLC, for the development of the
Taurus Downtown Technopark project at Technopark Phase 3, Thiruvananthapuram, India. |

7. Technopark processed the above proposal through Swiss Challenge method and
the proposal from THRI (or THRI and TIH) was found suitable and acceptable.

8. Government of Kerala (GoK), subsequently, decided to negotiate the offer of THRI
(or THRI and TIH) for better price discovery and based on mutual negotiation and
acceptance; the pricing of the land was finalized. Thereafter, GoK granted approval,
vide GO(ms) No0.26/2014/1TD dated 10" October 2014, for the proposal processed
under the Swiss Challenge method and for Technopark to enter into a 90 year lease
agreement with one or more fully owned subsidiary or subsidiaries of TIH or THRI
and TIH jointly, for leasing out the land comprising of 9.73 acres in non SEZ area
and 10 acres in SEZ area as detailed in Annexure “A" at prices fixed by the
Government/Technopark and accepted by TIH.

9. TIH and THRI, through their Special Purpose Vehicle (SPV)s shall construct a
minimum of 1.5 million sq. ft. built up area in the SEZ. They will also develop world
class IT support infrastructure such as Business Class Hotels, non SEZ office space,
retail space etc. in the non SEZ area. The time schedule for stage-wise development
is as per the Development Plan, which is annexed to this Agreement.

10. The Parties have entered into this Agreement to set out the entire framework of the
terms of land lease agreement and terms of development of the project, among

themselves, and their respective rights, obligations and covenants.

NOW, THEREFORE, IN CONSIDERATION OF THE PREMISES AND THE MUTUAL COVENANTS

MADE AND CONTAINED HEREIN, IT IS AGREED BY AND AMONG THE PARTIES HERETO AS
FOLLOWS:

_—~ Erik Rijnbout Ajay Prasad

—

10/118




-

Frame Work Agreement executed among Electronics Technology Parks Kerala (Technopark),
Taurus Investment Holdings LLC and THR India Ventures LLC, for the development of the
Taurus Downtown Technopark project at Technopark Phase 3, Thiruvananthapuram, India.

ARTICLE 1:
DEFINITIONS AND INTERPRETATION
1.1 DEFINITIONS

For the purposes of this Agreement, the following words or terms, when capitalized shall

have the meanings assigned herein below.
When not capitalized, the terms shall be attributed their ordinary meaning.

"Act” shall mean the Special Economic Zones Act, 2005, including the rules which may be

framed there under and as may be amended from time to time.

"Agreement” shall mean this framework agreement including the Annexures attached

hereto.

“Civic charges” shall mean charges payable to Technopark by TIH, THRI and SPVs for

providing/having provided facilities in and around project area.

" Co Developer Status Attainment Date” shall mean the date on which concerned SPV(s)
receive the Letter of Approval from the Central Government granting the co-developer

status for the SEZ land, under the provisions of the SEZ act.

“Development Plan” shall mean the development plan of Taurus Down Town with the
intermediate milestones to be developed by TIH, THRI, SPVs, more particularly describing
the base plan built-up area for IT/ITeS Space, commercial space, hospitality space and other
spaces, as approved by the parties hereto and annexed to this as Annexure “B” and subject
to modification by mutual agreement of the parties hereto and subject to the relevant

building rules and approval of Floor Area Ratio (FAR) by statutory authorities.
“GoK” shall mean Government of Kerala.

‘Land” shall mean the land admeasuring a total of 19.73 acres clearly defined in Annexure

xS

“A” comprising of both SEZ and non SEZ area.
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"Minimum Infrastructure” shall mean that part of the Infrastructure, which is necessary for

the commencement of development of Technopark Down Town, which includes:

(a) Existing road access for construction purposes to the land as shown in the
sketch attached as Annexure "A"” and availability of 18 m wide road access

to the NH-66,

(b) Availability of sufficient electricity power for operation of Phase | of the
project as per the Development Plan and provision of minimum power for

setting up the project office.
(©) Adequate water supply / or recommendation for permission for bore wells.

“Project” means the construction and development of the infrastructure, buildings and
structures on the site, as envisaged in the Development Plan of Downtown Technopark in

the SEZ and non-SEZ areas.

"Project Commencement Date” shall mean the date falling fifteen (15) days after receipt of
Co-developer approval from Ministry of Commerce for SEZ land, Environmental clearance
from Ministry of Environment and Forests (MoEF) for the project in both SEZ and non SEZ
lands, and final building permit and all other approvals due under the Single Window

Clearance mechanism from Technopark.

“Special Economic Zone" or "SEZ" shall mean the special economic zone status accorded to

Technopark by notification dated 26" February 2009 and subsequent notification/letters.

“SPV"” or Special Purpose Vehicle means companies registered under the Indian Companies
Act, fully complying with the provisions of FEMA and RBI regulations and fully owned
direct/indirect subsidiaries of TIH/THRI, formed specifically for the purpose of executing

the project, as detailed under clauses 2.1 and 2.2 of this agreement.

"Taurus Downtown Technopark” shall mean the Project to be developed on Land by

FE
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“Transfer Date” shall mean the date on which Land is leased by registration of the lease
deed. If the transfer is in two installments for the two separate land parcels, it shall mean

the date of transfer of second installment of Land.
1.2 INTERPRETATION
In this Agreement, (unless repugnant or contrary to the context hereof):

(a) Reference to the singular includes a reference to the plural and vice versa, and

reference to any gender includes a reference to all other genders.

(b) Reference to any person includes any legal or natural person, partnership, firm,
trust, company, government or local authority, department or other body (whether

corporate or unincorporated).

(c) Reference to an individual shall include his legal representative, successor, legal

heir, executor and administrator.

(d) Reference to statutory provisions shall be construed as meaning and including
references also to any amendment or reenactment (whether before or after the date
of this Agreement) for the time being in force and to all statutory instruments or

orders made pursuant to statutory provisions.

(e) Reference to any article, clause or annexure shall be deemed to be a reference to

an article, clause or annexure of or to this Agreement.

(L) Reference to days shall mean business days and shall not include days, which are

either national holidays or bank holidays in the state of Kerala.
1.3 ENTIRE AGREEMENT

This Agreement contains the entire agreement and understanding among the Parties to
this Agreement with respect to the subject matter hereof and shall supersede and replace

any other agreement or letter of intent or understanding, whether oral or in writing with

e
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1.4 COUNTERPARTS

This Agreement may be executed simultaneously in English language, in any number of
counterparts, each of which will be deemed an original, but all of which will constitute one

and the same instrument.
1.5 HEADINGS

The section, article and clause headings contained in this Agreement are for the
convenience of the Parties and shall not affect the meaning or interpretation of any of the

terms of this Agreement.

1.6 TIME FRAMES

All time periods specified in this Agreement may be extended or otherwise amended with

the mutual consent of the Parties to this Agreement, but only if communicated in writing.
ARTICLE 2:
2. OVERVIEW OF THE AGREEMENT

2.1 Leasing of 19.73 acres of land from Technopark Phase |ll area will be to one or more
subsidiary or subsidiaries of TIH or THR| wherein TIH/THRI separately or jointly holding
controlling shares, either directly or indirectly or in which TIH/THRI hold full shares
directly or indirectly.

2.2 Taurus Downtown Technopark shall be lease owned, developed and operated by SPVs
incorporated under the Indian Companies Act, subject to the provisions of this
Agreement. The lease agreement shall be executed with one or more fully owned
subsidiary SPVs of TIH or THRI. The direct/indirect subsidiaries of TIH/THR| mentioned
in 2.1 above shall remain as fully owned subsidiaries of TIH/THRI, till the project

development is completed in all respects or for a period of 5 years, whichever is later.

N
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2.3 The Parties to this Agreement shall act in utmost good faith with a view to ensure
success of Taurus Downtown Technopark, resulting in better economic development
and over all development of the State of Kerala. To achieve this objective, the Parties

shall work together and give due importance to each other's views.

'I\J
NN

The Parties shall do all things necessary and take all steps diligently to discharge their
respective responsibilities and do all other acts necessary for the speedy
implementation of the Project and the commissioning of Taurus Downtown Technopark
in a timely manner.

2.5 On SPVs complying with the statutory requirements, Technopark shall take all
necessary steps, to make recommendations to the GoK/Government of India in the
manner prescribed by that Government from time to time to assist SPV (s) to receive
the necessary approvals and notifications under the SEZ Act for co-developer status.

2.6 Within 60 days of executing this agreement among the parties and subject to
availability of the Land in its entirety, free of any encumbrances of any kind and in the
appropriate SEZ/non-SEZ status as applicable, the Land will be leased to the SPVs, at a
one-time lease premium of Rs.274.54 lakhs per acre for the 10 acres SEZ land if the
lease agreement is signed before 31-03-2016, plus service tax as applicable. The price
of the 9.73 acres of non SEZ land shall be Rs.500 lakhs per acre, plus service tax as
applicable. The consideration for the Land shall be payable in full by TIH/THRI/SPV to
Technopark not later than at the time of signing the lease agreement. The term of
lease shall be for a period of 90 years for both SEZ and non SEZ land and extension
thereafter as provided in Article 4 of this Agreement.

2.7 Lease of Technopark land is generally exempted from stamp duty. However, if there is

a dispute regarding applicability of stamp duty between SPVs and registering

authorities, SPV shall make the payment of stamp duty under protest without prejudice

to its rights to claim refund of the same in further proceedings. However, SPVs shall be
responsible for payment of registration charges unless the competent authority

exempts the same.

éb&hk _—
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2.8 TIH, THR and SPVs shall be jointly responsible for the development and construction
of the Project.
2.9 The terms of this agreement shall be made part of the terms of the lease deed, proposed

to be executed by Technopark with SPVs.
ARTICLE 3
SPECIAL ECONOMIC ZONE NOTIFICATION

3.1 For the attainment of Co-Developer status, TIH/THRI/ SPV(s) shall submit the
project report and Form A with relevant annexure, for implementing the project in the SEZ
land and forward the same to Technopark within 10 days from the date of signing the lease
deed for the SEZ land. Technopark, who holds the developer status, shall forward the
proposal/(s) to the Government of India, Ministry of Commerce along with their

recommendations.

3.2 While it is the responsibility of TIH/THRI/SPV to obtain the necessary approvals,
orders and notifications in this behalf, Technopark/GoK shall render all assistance to SPV

and make best efforts to enable SPV in obtaining such approvals, orders etc.
ARTICLE 4
LAND

4.1 The land comprises of two separate parcels, one of 9.73 acres of non SEZ land
and the other 10 acres of SEZ land as shown in Annexure “A”. Presently
majority of the above 9.73 acres of land parcel has an SEZ status. Technopark
has already submitted the application to the SEZ authorities to de-notify the

SEZ areas lying within the 9.73 acres land.

4.2 Technopark shall lease the Land to SPV(s) by execution and registration of a
lease deed for a term of ninety (90) years. On the expiry of the original lease

period, the same can be extended for further periods on terms and conditions

9| Pag " Erik Rijnbout Ajay Prasad
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to be mutually agreed upon, with a right of first refusal by the SPV with which
the original lease agreement has been signed.

4.3 The lease deeds may be executed with more than one SPV.

4.4 The lease of the Land shall be upon the payment of a one (1) time lease
premium for a term of ninety (90) years and the Lease Deed shall inter-alia

provide for the following terms:

(a) The lease of the Land shall be upon the payment of a one (1) time lease

premium mentioned in clause 2.5 above.

(b) In addition to the lease premium, a lease rent of Rs.25,000/-(Rupees Twenty
five thousand only) per acre per annum, and applicable civic charges (decided

from time to time) shall be payable annually in advance.

(c ) The development of the SEZ land and build up of infrastructure as a co-
developer, shall be as per the norms and guidelines of the SEZ Authority/

Ministry of Commerce, Government of India.

(d) In case the LESSEE request for a No Objection Certificate for creation of lien,
charge or mortgage of the leasehold rights, a tripartite agreement shall be
signed among the LESSOR, the LESSEE, and the Bank/Financial Institution for
creating such lien, charge or mortgage to a Bank/Financial Institution. It will
be specified in the tripartite agreement that creation of such lien, charge or
mortgage shall be subject to the condition that there is no claim over the
leased land with respect to the ownership of the LESSOR and that the lease
can be re-assigned by the Bank/Financial Institution only to an entity approved
by the LESSOR and upon payment of all dues due to the LESSOR and upon
executing an undertaking that such subsequent the LESSEE shall continue to
pay all dues and adhere to the terms and conditions of the lease agreement
already executed and that the same shall apply to them mutatis mutandis as

if the lease agreement was executed by them directly with the LESSOR.

A .~ P2
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(e) The LESSEE/SPV shall not, except with the permission of the LESSOR in writing,
transfer, sell, mortgage, lease, sub-lease, give license, sub-license or alienate
in any manner the lease hold rights of the LAND, its portion or portions in favor
of any third party other than those direct/indirect subsidiaries, fully owned by
TIH/THRIL. In case the LESSEE transfers, alienates in any manner the leasehold
of the land, and structure therein with the permission of the LESSOR, the price
of the land prevailing at the date of such transaction minus the one time lease
charge already paid by the LESSEE have to be paid to the LESSOR either by the
LESSEE, Transferee, Sub-LESSEE or the entity which takes over or acquires the
controlling shares of the LESSEE’'s company. Such a Transferee, Sub-LESSEE or
entity which takes over or acquires the controlling shares of the LESSEE’s
company or the premises and interest over the property leased out shall be
bound by the terms and conditions of this covenant. If such a transfer of lease
right or takeover is warranted through a Bank/Financial Institution from whom
the LESSEE has availed loan and repayment defaulted and the Bank/Financial
Institution proceeds based on its legal rights and as per the terms of the
tripartite agreement executed with the LESSEE and the LESSOR, then also the
difference in the lease charges described above shall be payable to the LESSOR
as first charges by the Bank or the subsequent LESSEE whoever has taken

possession off either through Court of Law or in invoking any statutory right.

() The LESSEE/ SPV shall not require any permission or approval from Technopark
for sub-leasing the built up area to any third party for the purpose of
development in accordance with the Development Plan and for carrying on
business operations within the Land. However, the SPV(s) shall inform
Technopark in writing with all particulars before subleasing the built up area
to any third party. Similarly, for the successful implementation/operation of
the project “Taurus Downtown Technopark”, if any portion of the land has to
be subleased to another fully owned direct or indirect subsidiary of TIH/THRI,

additiopal payment as mentioned in clau;e 4.4 (e) above will not be applicable.
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In this case also, the SPV(s) shall inform Technopark in writing with all
particulars before subleasing the portion of the land to the fully owned

subsidiary.

The Land shall be used only for the purpose of the development of Taurus
Downtown Technopark, and the SEZ area shall be used only in accordance with
the conditions laid down in the SEZ approval letter dated 26-02-2009 or

subsequent amendments.

SPV(s) and any of the IT companies operating from Taurus Downtown
Technopark shall be entitled to privileges, subsidies or concessions as may be
applicable or are extended to such companies under the IT policy of GoK from

time to time.

INFRASTRUCTURE DEVELOPMENT

51 Technopark shall provide 6m wide road access as shown in the Sketch (Annexure

“A™) to the Land for construction activities and for the purpose of movement of

construction materials and men.

5.2 Technopark shall also provide one road of average 18 m width by way of direct

access to the land from the NH 66 for regular commercial operations of the

Technopark Down Town.

53 Power connection facility (LT) for setting up the project office of the SPV will be

provided by Technopark, as per the standard terms and conditions of power

allocation issued by Technopark from time to time. Since connecting of fluctuating

loads to the grid may cause voltage variations, which will be harmful to the

systems/equipment operating in the existing facilities in the neighborhood, it shall

be the responsibility of SPVs to make its own source of power by using Diesel

12 l Pa
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Generator Sets or any other alternative methods for its construction activities on

the land.

Technopark, being the power distribution licensee, shall provide the required power
for meeting the requirements of the Taurus Downtown Technopark project as

specified in the Development Plan.

Technopark shall make all endeavor to provide SPVs in obtaining water for
construction activities and a permanent source of water supply including but not
limited to the right to extract ground water from the site. In the event of the ground
water or water supplied by Technopark is found to be insufficient for the site, it will
grant permission or recommend to the relevant department of GoK to grant
permission for digging bore wells, laying pipes across roads, rivers or
Panchayat/public land for the purposes of obtaining water connectivity for the

Project at the expenses of TIH/THRI/SPVs.

It is agreed between the Parties that it shall be the sole responsibility of SPVs to
develop the entire Infrastructure within the SEZ area and the non-SEZ area.
Technopark shall not be in any way responsible for development of any

infrastructure within Taurus Downtown Technopark.

Technopark shall assist the SPVs in obtaining fast-track approval for all licenses,
permits and registrations that may be necessary to establish the requisite
hospitality facilities within Taurus Downtown Technopark as per the Development

Plan.

Technopark, as the electricity distribution licensee, shall extend to the IT/ITeS
customers electricity power at concessional rates as permitted by Kerala State

Electricity Regulatory Commission (KSERC) and as per the IT policy of GoK.
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5.9 Technopark shall provide 18m wide road connectivity between the two parcels of
9.73 acres non-SEZ land and 10 acres of SEZ land. However, the traffic through this
road shall be controlled as per the rules of the SEZ.

ARTICLE 6

RESPONSIBILITIES AND COVENANTS OF TECHNOPARK

6.1 TECHNOPARK INVOLVEMENT AND CO-OPERATION NECESSARY.

6.1.1

6.1.2

6:1:3

6.1.4

This Agreement constitutes the intent of Technopark for the purpose and for all
purposes of the development of Technopark Phase IIl and Taurus Downtown
Technopark project. In the event that any statute or regulation requires the specific
approval or sanction of GoK for the purpose of development of the project, the
applications made by TIH/THRI/SPV(s) on this behalf will be taken up expeditiously
by Technopark.

Technopark shall take up with GoK for issuing necessary notifications to ensure
that Taurus Downtown Technopark SEZ shall be the recommending agency for
release of all subsidies, and, or incentives to which the Units established by the
entrepreneurs within Taurus Downtown Technopark SEZ are otherwise eligible or
may be eligible from time to time.

Technopark shall make all endeavors to establish an appropriate mechanism to
promote Taurus Downtown Technopark through its marketing plan including by
allowing SPVs to install adequate number of signage/(s) on Technopark land free
of cost or on mutually agreed commercial terms.

Technopark shall ensure that all approvals related to the Building permit and other
permissions within the purview of the Single Window Clearance mechanism of
Technopark are cleared expeditiously at any rate within a period not exceeding one
month, on submission by the SPVs technically clear applications conforming to

Kerala Municipal Building Rules (KMBR) and other statutory Rules, Regulations and

I
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ARTICLE 7
RESPONSIBILITIES AND COVENANTS OF TIH/THRI/ SPV(s)

F g ! It is agreed and understood that Taurus Downtown Technopark shall be developed
as a facility under SEZ in the area of 10 acres earmarked for that purpose and as IT
support facilities/commercial and leisure space in the 9.73 acres non SEZ area as
provided in the Development Plan.

72 The minimum requirements specified in the SEZ rules and amendments thereto
shall be observed and implemented.

73 Approval from the Ministry of Environment and Forest (MoEF), Government of India
shall be obtained before commencement of work.

7.4 TIH/THRI/SPV(s) shall develop the Project to ensure the rapid economic
development of the region and as per the approved Development Plan within the
specified time limits.

7.5 TIH/THRI/SPV(s) shall take all endeavors to promote Taurus Downtown Technopark
as a destination for investment and shall take all steps necessary for the said
purpose. TIH/THRI/SPV(s) shall take all efforts to generate at least 10,000 jobs
within 6 years from the project commencement date.

7.6 TIH’s subsidiary holding company in Mauritius namely Taurus India Real Estate
Development 1, shall produce a certificate from the Mauritius Regulatory
Commission (MRC)/Mauritius Revenue Authority (MRA) as proof that the holding
company and the two other subsidiaries registered namely Taurus Travancore
Holdings 1 and Taurus Travancore Holdings 2 which in turn each, own one Indian
subsidiary, are regulated in that country. If investments are brought in through a

different country, similar certificates will have to be produced from that country.

2
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T The holding companies, M/s TIH/THRI shall also produce documents to show that
details regarding the subsidiary registered in Mauritius/other country through
which investments are brought in by them, have been fully disclosed in documents
submitted to the appropriate regulatory authority in the country of their
registration.

7.8 TIH/THRI will indemnify State Government/Technopark for any Loss created directly
or indirectly by the subsidiary of the company including any liability on account of
any change in the double taxation treaty between India and Mauritius or any other
country through which the investments are brought in.

7.9 TIH/THRI/SPV(s) shall, subject to Events of Force Majeure, commence construction
activities of IT/ITeS building/(s) in the Site within ninety (90) days of the Project
Commencement Date and shall complete construction, of the IT/ITeS/IT support
services/Commercial building/(s) as per Development Plan within the time limits

prescribed therein.
ARTICLE 8
DEFAULT
8.1 DEFAULTS OF TECHNOPARK

8.1.1 Subject to any Force Majeure Event, it is agreed and understood that the failure of
Technopark to fulfill its commitments specified in Articles 5.1 to 5.6, 5.9 and 6.1.4
of the Agreement shall be construed as an event preventing or delaying the

commencement of the construction of Technopark Down Town.

8.1.2 In the event of Technopark committing default, subject to any Force Majeure event,
in fulfilling its commitments specified in Articles 5.1 to 5.5, 5.9 and 6.1.4 of this
agreement, the SPVs shall issue notice to Technopark to rectify the default and if
the default is not rectified within a period of six months from date of notice, SPVs
at its/their pption have recourse to initiate rec70very of all investments made, costs

) i’iut\ Y/ e /}%
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and expenses incurred from Technopark as certified by an independent firm of

chartered accountants jointly appointed by the Parties.

8.1.3 In the event of Failure to fulfill its commitments specified in Articles 5.1 to 5.5,5.9
and 6.1.4 of the Agreement, in addition to the remedies specified in Article 8.1.2
hereinabove, Technopark accepts that SPV shall not be able to create the requisite
space and shall therefore not be subject to any penal consequences for any

shortfall.

8.2 DEFAULTS OF TIH/THRI/SPV(s)

8.2.1 Subject to any Force Majeure event, if TIH/THRI/SPV(s) phase to complete the
construction of built up space as per the Development Plan (Annexure “B"), within
the time stipulated, Technopark shall issue notice to SPV(s) and TIH/THRI on this
behalf and if the default is not rectified within a period of six months from date of
notice, Technopark shall be entitled to take over the project at a value to be

determined by an independent valuer to be jointly appointed by parties.
ARTICLE 9
REPRESENTATIONS AND WARRANTIES OF THE PARTIES
91 REPRESENTATIONS AND WARRANTIES OF TECHNOPARK

Technopark hereby represent and warrant with TIH/THRI and SPV(s) that they shall rely on
the representations and warranties provided in the Agreement in connection with the lease

of Land by SPV as well as the following:

i) Technopark have the full power, capacity and authority to execute, deliver and
perform this Agreement and shall take all necessary actions (corporate,
statutory or otherwise) to lease the Land in favor of SPV and to authorize that
the execution of the lease of the Land in favor of the SPV will result in the

creation of a lawful and valid leasehold title to such properties in favor of SPV,
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free and clear of any and all liens, pledges, encumbrances, charges, agreements,
interests or claims of any kind.

Technopark has the necessary approval from Government of India for
developing the 10 acres of land proposed to be leased out to the parties as a
SEZ area.

GoK as well as Technopark have not entered into any commercial agreement

and arrangement with any other developer regarding the land.

REPRESENTATIONS AND WARRANTIES OF TIH/THRI

TIH/THRI hereby represents and warrants that;

i)

TIH/THRI have the full power, capacity and authority to execute, deliver and
perform this Agreement and shall take all the necessary actions (corporate,
statutory or otherwise) to ensure the successful implementation of Technopark

Down Town;

i) TIH/ THRI have not entered into any agreement or arrangement with any third
party, which would prevent them from either the execution of this Agreement
or the fulfillment of its obligations under this Agreement.

ARTICLE 10

INDEMNITY BY PARTIES

10.1

1)
2)

Technopark shall be jointly and severally liable to indemnify, defend and hold

TIH/THRI harmless for damages arising directly or indirectly, from or in connection

with:

Any breach of any warranty of Technopark as contained in this agreement; or

Any breach of any covenant or agreement of Technopark contained in this

Agreement;
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10.2 TIH/THRI/SPV(s) shall be jointly and severally liable to indemnify, defend and hold
Technopark harmless for damages arising directly or indirectly from or in

connection with:

1) Any breach of any warranty of TIH/THRI/SPV(s)contained in this Agreement;
or
ii) Any breach of any covenant or agreement of TIH/THRI/SPV(s) contained in

this Agreement.
ARTICLE 11
GOVERNING LAW, DISPUTE RESOLUTION AND ARBITRATION

11.1. This Agreement shall be governed, construed, interpreted and enforced in accordance
with the Laws of India.

11.2. If any question arises as to the interpretation of the provisions of this Agreement or
as to matters not provided therein, the Parties shall consult with each other at each
instance and resolve such doubts in good faith.

11.3. If mutual resolution cannot be reached within fifteen (15) days after the
commencement of such negotiations, the Parties shall have the option to refer the
disputes to an Arbitral Tribunal comprising of three (3) arbitrators. Each Party shall
have the right to appoint one (1) arbitrator and the two (2) appointed arbitrators shall
appoint the third arbitrator. For this purpose, Technopark shall be treated as one party
and TIH/THRI and SPV(s) shall be treated as the other party.

11.4. The arbitration proceedings shall be governed by the provisions of the Arbitration
and Conciliation Act, 1996 as amended from time to time. The venue for such
arbitration shall be at Thiruvananthapuram. The arbitration proceedings shall be
conducted in English. Only courts at Thiruvananthapuram will have jurisdiction to
entertain any matter relating to this clause. Any award rendered pursuant to such

arbitration shall be binding on the Parties.
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Frame Work Agreement executed among Electronics Technology Parks Kerala (Technopark),
Taurus Investment Holdings LLC and THR India Ventures LLC, for the development of the
Taurus Downtown Technopark project at Technopark Phase 3, Thiruvananthapuram, India.

ARTICLE 12
EXTENSION OF TIME

12.1. If, on account of reasons of Force Majeure, the performance of the obligations of any
of the Parties is delayed for a period of up to six (6) months, the corresponding period
for the performance of the obligation shall stand extended by a similar period.
However, if the situation of such Force Majeure continues beyond six (6) months, the
Parties shall attempt to arrive at a mutually acceptable resolution to determine the

fair manner in which the provisions of the Agreement may be implemented.
ARTICLE 13:
CONFIDENTIALITY

13.1. The Parties to this Agreement shall ensure that all persons forming part of or
associated with each of the Parties shall observe all confidentiality obligations
contained herein or otherwise and shall also keep confidential and secret the terms
of this Agreement and any other deed or document, including the Definitive
Documents, executed by and between the Parties including but not limited to the
correspondences exchanged by and between the Parties unless otherwise required

to disclose the Confidential Information due to any requirement under Law.
ARTICLE 14
NOTICES

14.1. Any notice or other communication to be given by any Party to the other Party
under, or in connection with the matters contemplated by this Agreement shall be
in writing and shall be given by letter delivered by hand or sent by a reputed courier
or Registered A/D, Speed post or facsimile, and shall be deemed to have been

received (unless the contrary is proven), in the case of:

(i) Delivery by hand, when delivered and acknowledged;

Ajay Prasad




Frame Work Agreement executed among Electronics Technology Parks Kerala (Technopark),
Taurus Investment Holdings LLC and THR India Ventures LLC, for the development of the
Taurus Downtown Technopark project at Technopark Phase 3, Thiruvananthapuram, india.

(i) A reputed courier or registered A/D or Speed post, on the seventh day following the

day of posting.
ARTICLE 15

MISCELLANEOUS

15.1. Waiver: No failure or delay on the part of any of the Parties to this Agreement relating
to the exercise of any right, privilege or remedy provided under this Agreement shall
operate as a waiver of such right, power, privilege or remedy or as a waiver of any
preceding or succeeding breach by the other Party to this Agreement, power, privilege
or remedy nor shall any single or partial exercise of any right, power, privilege or
remedy preclude any other or further exercise of any right power, privilege or remedy
provided in this Agreement, all of which are several and cumulative, and are not
exclusive of each other, or of any other rights or remedies otherwise available to a
Party in Law or in equity.

15.2.Severability: Each of the provisions contained in this Agreement shall be severable,
and the unenforceability of one shall not affect the enforceability of any others or of
the remainder of this Agreement.

15.3.No Partnership: Nothing in this Agreement or in any document referred to in it shall
constitute any of the Parties as partner of the other, nor shall the execution and
implementation of this Agreement confer on any Party any power to bind or impose
any obligations on the other Party or to pledge the credit of the other Party.

15.4.Good Faith: Each of the Parties hereto undertake with the other to act in the utmost
good faith in interpreting and implementing this Agreement and agrees to do all
things reasonably within its power which are necessary or desirable to give effect to

the spirit and intent of this Agreement.
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Frame Work Agreement executed among Electronics Technology Parks Kerala (Technopark),
Taurus Investment Holdings LLC and THR India Ventures LLC, for the development of the
Taurus Downtown Technopark project at Technopark Phase 3, Thiruvananthapuram, India.

IN WITNESS WHEREOF, the Parties hereto have set their hands to this Agreement on the

day and year first above written.

For Electronics Technology Parks Kerala,

K G Girish Babu, Chief Executive Officer

For Taurus Investment Holdings, LLC ’/-’ -
Erik Rijnbout, President /f/ 7 -
4 = i
-?ﬁ ‘//
s

For THR India Ventures, LLC

Ajay Prasad, Managing Director

Encl: Annexure A" — Area map, Annexure "B8" — Development Plan
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Frame Work Agreement executed among Electronics Technology Parks Kerala (Technopark),
Taurus Investment Holdings LLC and THR India Ventures LLC, for the development of the
Taurus Downtown Technopark project at Technopark Phase 3, Thiruvananthapuram, India.

ANNEXURE - A

TECHNOPARK PHASE III CAMPUS
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Frame Work Agreement executed among Electronics Technology Parks Kerala (Technopark),
Taurus Investment Holdings LLC and THR India Ventures LLC, for the development of the
Taurus Downtown Technopark project at Technopark Phase 3, Thiruvananthapuram, India.

ANNEXURE B

Taurus Downtown Technopark

Development Plan

Phase Parcel Building Built Area Start Date Completion Date
(SF) (months from (months from
PCD*) PCD)
1 SEZ | Office Building 940,000 2 38
B
2 SEZ . Office Building 940,000 36 72
C
1 Non-SEZ | Retail 1,100,000 2 38 ’
1 Non-SEZ | Office Building 480,000 2 20
R . | (| (S |
1 |Non-SEZ | Hotell | 120,000 2 SRR
2 | Non-SEZ | Hotel 2 120,000 36 72 |
g, Total 3,700,000 2 72 |

*Project Commencement Date
Notes:

1. AIll Built Up Area (BUA) figures are preliminary and based on initial concept plan
prepared for bid purposes and updated with inputs from market studies conducted by
JLL, CBRE and Hilton

2. BUA figures for Office Buildings A, B and C are based on provisional market study data

3. BUA includes parking as per regulatory requirement; final Master Plan may include
additional parking to meet commercial needs

4. Final BUA figures for Phase | will be available on completion of the ongoing Master Plan

and Concept Design exercise; estimated completion date — October 15, 2015

Phase 2 BUA figures subject to change depending on market factors

6. Start date for Phase 1 estimated assuming 3 months for MoEF clearance and 1 month
for receipt of Building Permit via Single Window Clearance; assumes rapid tendering

wn

and mobilization of contractor lasting two months but is subject to market conditions
7. The SPVs will inform Technopark in writing as and when changes are made to the
Development Plan, in part or in its entirety.

Zj///,’/})i\ G
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CH PO T KERALA LEASE DEED
4

This LEASE DEED is made at Thiruvananthapuram on the 14™ Day of March 2018 (Two

: Thousand and Eighteen)
BY

ELECTRONICS TECHNOLOGY PARKS — KERALA (“TECHNOPARK"), a chiety
registered under the 12™ Travancore — Cochin Literary Scientific and Charitable
Socieies Registraion Act 1955, having its registered office at Kariavattom,
Thiruvananthapuram 695881, represented by its CHIEF EXECUTIVE OFFICER,
Mr. HRISHIKESH R NAIR, aged 43, S/o Shri. Krishnapillai Ramachandran Nair,
residing at Ambika vilas, TC — 1/813, Panayil Lane, PLRA — 12, Thiruvananthapuram —
655011, PAN No.ACIPNO63SE, Passport No.Z2283523, hereinafter referred to as
'LESSOR', which expression shall include its successors or assignees of the ONE PART;

Qi e auny aTw

[giic]

IN FAVOUR OF
DRAGONSTONE REALTY PRIVATE LIMITED, CIN No. U45201KL2015FTC038988,
@ company incorporated under the Companies Act, 2013, having its registered office
et 9, Belhaven Gardens, Kowdiar, Thiruvananthapuram-695003, represented by its
: AUTHORIZED SIGNATORY, Mr. AJAYPRASAD PADMAPRASAD, about 36 (thirty
8 years, S/o Shri. M K Padma Prasad, residing at “Prathushya”, Kumarapuram,
£ Medical College P.0., Thiruananthapuram-695011, Aadhar No. 2179 2287 9933,

hereinafter referred to as “LESSEE" which ex i i
. pression shall include its succ :
£ assignees of the OTHER PART. sssors and

i

ey

LIva1 o
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KESH R NAIR AJAYP AD PADMAPRASAD
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(The LESSOR and the LESSEE

referred to 35 ~parties” and

are herelnafter collectively

individually as “Party”.)

‘:’hcmas onics TechnologY

PREAMBLE
parks -Kerala
established Electy Cochin ljt.erary'

the Travancore = ectives:

The Government of Kerala has 3
955 with the main ob)

("TECHNOPARK™), as a Society registered under .
Scientific and Charitable Societies Registration Act of

] = the planning
a to undertake on a time-bound and a mission Oﬂentegarzzﬁ'i Kemlapsoas'ﬂ;
establishment and management of Electronics TeCh"O’ogY up high technology
create the infrastructure and environment required for settinIQ P ot and training
electronics manufacturing units and research, design, develop '
establishments ; .
¥ g ns and
b to encourage local entrepreneurship and attract non-resident India
companies to set up electronics establishments ;
¢ to undertake a major initiative to assist in setting up of software development
units in Kerala;

d to accelerate upgradation of research and development facilities in Universities
and other institutions in Kerala to make them capable of carrying out leading edge

research in electronics, telecommunications and computer science;

e to encourage and support production units to carry out continuous research for
developing new products and services;

2. The LESSEE has been incorporated for the purpose of carrying out the business of

3.

cvil and construction engineers, contractors, sub-contractors, architects, town
p'anners, builders, decorators, interior decorators, fabricators, engineers and
dfavelopers of infrastructure such as townships, commercial complexes, roads and
highways, bridges, canals, culverts, fountains, reservoirs and dams, sanitary works
sewe:sfstwdel projects, power supply works and to engage in all types of constructibr;

AND WHEREAS the LESSEE is a subsidiary Company of TAUR

AOLDINGS, LLC., having its registered office at 22 Batt:ryman:h Stl:SetINgoEsts;rEm
02199, USA, a key player in the IT/ITES and other support. services reléﬁant to 'th i
business which has substantial intemational experience in developing buﬁneg;r
mdu.slyal, . commerdial, hospitality and other developmental activities and ‘al ,
_adrnmlstenng and operating the said projects based at USA [and has 'E;a -
moo.—porat.ed specifically for the development of Support Facilities and Ameniti o S
as entertainment fadilities, Meeting Spaces, Retail and Serviced Apartments etceb e
lTjI“i"ES components of the project and in Technopark Phases 1, 2 and 3, i o
as stipulated in Annexure VITI of this Lease Deed ' S

- AND WHEREAS the Government of Kerala has accorded sanction to the LESSOR t
0

lease out 9.73 Acres of Commercial land to one idi
Investment Hglc_lings, LLC (TIH) or THR India \."entureosr LT(? l'(?nf;;)s\ﬂ;?’emm’nﬁums
ﬁﬁarately or jointly holding controlling shares, either directly or indirectly or | H/T!-]R
'/THR hold full shares directly or indirectly in Technopark Phase III ga o
zc;no; 05090 years , as per G.O (MS) No. 26/2014/ITD dated 10/10/2014 an?léuglfor :
/2015/TTD dated 26/08/2015 subject to the conditions mentioned '&{éms)
rein

(ANNEXURE-VII i & i) .

LA

HRISHT :
SH R NAIR AJAYPRASAD PADMAPRASAD
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30" day of
as been executed on P
ESTMENT HOLDINGS :
a ont, Mr. Erik Rijnbout and
September, 20150;11:;::"%{-[_55[_;& rcprcscnled by Its 1):::]?::102109’ e
holding m\l;pn:“:ﬁ LLC., 22 patterymarch Strect,titilt‘:;c.;ldmgs T, repregented e
T ki 7100 e of Taurus Investmen s g
st !Mhﬁmgnrmr:‘rw}r:j:i l(:rf-asad which Frame Wo:rlk agreement forms p
iy " . = ell,
tl;:;g E;‘(?ed and shall be binding on the LESSEE as W

5. AND WHEREAS @ Frat

LESSO ' f land
i of approximately 92 acres O ”
it P pﬂscmlzogl, 282?290, 291, 292, 293, 294, 295,

icod in re-survey Nos. 252, 279, 280, 51, 352, 353,
%1?;;0£6' 307, 308, 338, 339, 340, 343[ 346: 348: 349; 350; 3

355, 358, 359, 365, 366, 367, 368, 369 & 370 of A?prk? %i:ﬁgeﬁa?i?f;:g;ﬁzﬁg
ik, Th ' : istrict, Kerala State, wnic r

El«;\k' mwrgg?ﬁggl:mwl?ch LESSOR has acguired through various Sale; Deeds ?Fd

Landn:;%\fisiﬁm Proceedings of Government of Kerala, for possession and ownersnip,

(hereinafter referred to as the “PHASE 111 Campus” of TECHNOPARK).

has agreed to take on lease Plot No. Non SEZ -7 more
& gz&vgmLﬁisi schegule hereunder from the LESSOR admeasur!ngda_ﬂ
extent of 7.61 Acre (Seven acres and sixty one cents) of Non SEZ land comprised In
Resurvey Nos. 290/2 (part), 290/3 (part), 290/4 (part), 290/5 (part), 290/6, 2S0/7
(part), 291/2 (part), 291/4 (part), 291/5 (part), 291/6 (part), 291/7, 291/8, 291/9
(part), 291/11 (part), 291/12, 291/13, 291/14, 291/15, 291/16, 291/17, 291/18,
291/19, 29271, 292/2, 292/3, 292/4 (part), 292/5 (part), 292/6 (part), 292/8(part),
292/9, 292/10, 295/1 (nart), 295/2 (part), 295/3 (part), 295/8 (part), 295/9, 295/10,
295/11 (part), 295/12, 295/13, 295/14, 295/17 (part), 295/19 (part), 295/23 (part),
296/1 (part), 296/2 part, 296/5 (part), 296/6 (part), 296/7, 296/8, 296/9, 296/10,
295/11, 296/12, 296/13, 296/14, 296/15, 296/16, 296/17, 296/18, 296/19, 297/8
(part), 297/18 (part), 297/19 (part), Thiruvananthapuram District, Kerala (hereinafter
refered to “Subject Land”). The final area of the Subject Land is subject to
variations of Survey Nos. and Area on actual measurement of the Subject Land.

8. AND WHEREAS the LESSEE has agreed to take on lease the Subject Land from

LESSOR for a period of. S0 years (Ninety years) from 14.03.2018 the date of this
agreement and LESSOR is agreeable to give the Subject Land on lease upon terms and
cenditions hereinafter mentioned and LESSEE has further undertaken to construct

builgings for establishing support services and amenities for :
e the IT,
vithin the frame work faid down b JLTES: opetasiorns

i y the LESSOR for the commencement of

gl:,{v;cépmmt v?hl?; Olfra the ;’:;o:;:ct as specified in the Frame Work Agreement (“THE
A 'Cl") me Work Agreement is annexed t '

b Bt on g mieioly 0 this | Lease Deed and shall

9. i i 3 .
ZP‘Z J—Egj:ffsfwt?cglgatt;e Subject Land for utilizing the: same only for the construction
Reta a0 Cerviomd b :art;tsgtlis Sfuch as enterinment facilities, Meeting Spaces,
Technopark Phases 1 2 o etc. for the IT/ITES components of ‘the project and in

by d 3, in general, within the frame work laid down by the

HRISAIKESH R NAIR gg j o O

AJAYPRASAD PADMAPRASAD
Page 3 of 23
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' {
LOWS :
NOW THIS LEASE DEED WITNESSETH AS FOL e 42
1. Grant of Lease ments as detaile

~~

d dand -
 of the lease P be observe |
‘ =SSEE making paymen's ined to all that
Fol S o o lh—?n'fsl:?]?mld conditions hereinafter %ogrﬁses to the LESSEﬂEw i
mngg lltt:t EE;CSER doth hereby grants, trag'-’»_f;if)'si IAVE AND TO HOlhplease the
v : : g Lan kes o I
: reels of the Subject ereby t2 .
ko, nd o, the veb of the LESSEE amr: ulethL;ESESf?:w!le Date (as defined below)
tac encing from
Subject Land for the Term comm

subject to the conditions stipulated hereunder.

i ars
f 90 (ninety) ye
1.2. The term of the lease of the Subject Land will be fornE; E“eégeo & Date").
o commencing from 14.03.2018, the date of this agreeme ct

2. Lease Payments

2.1, One Time Lease Payment

-(Rupees Thirty
In consideration of an initial down payment of Rs.37,66,95f0?g / 3(5.530,00,000 /-
seven aores sixty six lakhs and ninety five thousand only) (i 'id de Racelft
per ace less TDS @ 1% amounting to %.38,05:000/‘?__r ?187-18 12008 dated
No.T/EFT/17-18/2007 dated 13.03.2018 and Receipt No.T!E i Ferelnaftar
14.03.2018, by the LESSEE to the LESSOR, and the LESSEE’s cove b
mentioned and contained, the LESSOR hereby demise and lease unto S ot
and the LESSEE hereby takes on lease the said plot of land meaiu ;n gH 63
aaes)which is spedifically scheduled hereunder for a period of 90 years fro . t-
2018. No GST has been collected from the LESSEE on the initial r:iown_ payment,
pursuant to the nofification No. 32/2017 CT (Sl. No.(i) (e) of notification) dated

i i ts as
October 13, 2017 and in the case of any claim from the statutory t_:!epartmen :
to the collection of GST, the LESSEE shall pay the same along with interest/penaity
as the case may be. -

2.2. Recurring Payments

The LESSEE hereby agrees and covenants ‘with

the LESSOR that the LESSEE shall
pay all the following charges with effect from, : :

the Effective Date,

2.2.1. Annual lease rent of Rs.25,000/- (Rupees twenty five thousand onlyy + GST
if any per acre or part thereof for the Subject Land

2.2.2. Operation and maintenance

charges of Rs.1,50,000/-(Rupees One lakh fifty
thousand only) + GST if an

Y PEr acre or part thereof PEr year or as per
periodic revisions approved by the Board of the LESSOR.

223, In addition, LESSEE shall

pay following charges based on actual
consumption;-
a. Power charges
b. Water charges

2.3, Annual Lease Rent

The LESSEE shal|
the 10th day of Ja

hereby reserved shall be in arr
be legally demand

pay the Annual Lease Rent i

_ r the same shall
) t
annum for arrears of rent. Py Interest at the rate of 12% per
HRISRIKESH R NATR AJAYPRASAD PADMAPRAS D
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2.4. W

4.

IF default is made in payment of rent/any other iarge et of a notice from the

LESSO . e 0 i iternative to any other
outstai 0 R in addition to-0r in altern ;

' | for LESSOR, In ! & s
s SI:ralg bebela;gilable to LESSOR at discretion of LESSOR, to evict LESS
remedy that Vl_and and from structures that may S
to take possessicn thereof as full and absolute owner, provi

(4]

en by LESSOR to LESSEE of intention of
writing of at least 30 days has been given i;riﬁed \nat where the Lessee.is taking

LESSO! possessio n of the same. Itis clani et

masonlzbt!z ifeps to cure any default the Lessor will not terminate I;ch;alﬁ\]s; c_[j):f;. to

i eauti i areement,mELESSO- DUI Silall -k )
{[Esnéeéatt;g ahrt;;i ms:é;;(f]:\ lnsf 1‘I?hagescgf'&‘«t'l'!-ﬂe"ii property 310“9 W}”“ .?_,0559;5!011
certificate arl:d the agreement shall be regi at Sub Registrars OITICE,
i ution of this lease agreement.
jon i i j ther charges if.

ecessary ‘ctyation like Stamp Duty, Regxs_tranon fee, O :
:n shall c&amr;g L;xh: LESSEE. However in_€ase of @ df.S_PU'fE' re_ng;dmg
ap:;l'lcabiﬁty of stamp duty between LESSEE and regis‘tenng authorities, the LESSEE
shall make payment of stamp duty under.protest with
claim refund of the same in further proceeding and the ’ e

for payment of registration charges unless the competent authority exempis .

same.

CANCELLATION CHARGES

If cancellation at any stage from the execution of this agreement to.date of
mzxwmmcmrent of oons;'ucﬁon due to reasons atiributable to the: LESSEE, the
LESSEE shall pay ancellation charges amounting to 0.5% per acre or.part-
thereof on the Land lease down payment paid by the LESSEE and balance will be
refunded to LESSEE without any interest subject to the submission of duly
registered cancellation deed of this lease agreement. The LESSEE shall provide
the cancellation deed of this Lease Agreement duly registered before the sub
registrar during the notice period. All necessary charges for the registration of
cancellation deed shall be bome by the LESSEE. If the LESSEE fails to provide
registered cancellation deed of this lease agreement as mentioned above, the
LESSEE shall be liable to pay rent and other charges till the date of submission of
the same to the LESSOR. The lessee shall be entitled revoke the: cancellation:
letter any time before the execution of cancellation deed of this agreement.

5. The LESSEE shall submit the following documents to LESSOR/Departments/ Statutory

Agendes within six months from the date of registration of this Lease Agreeament.

(3) LESSEE shall submit to the LESSOR sufficient Engineering drawings required for

submission to thg following agencies for necessary approvals through the
Technopark Area Single Window Clearance Board.

i) Regional Town Planning Department
ji) Fire & Rescue Services
iii) Pollution control Board

iv) Kerala State Electyical Inspectorate

(b) If LESSEE's proposed IT building has a total built up area exceeding 20,000 m? the

applicati : " _
E?f%éu veog att?a.MOEF also shall be submitted within the period of 30 days from the

R Y
b

H R NAIR AJAYPRASAD PADMAPRASAD
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out prejudice to-its right to -
1 ESSEE shall be responsible -
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(c) The LESSEE shgll submit a project schedule preferably on MS project before
LESSCR along with other statutory applications.

(d) If the documents are not submitted within the stipulated time, the LESSGR /1l
For_xdude that the LESSEE is not interested to meet the 6 month’s period lirrit
insisted by the LESSOR. 1f physical construction is not commenced within 6 months
of the Single Window Clearance/MoEF Clearance, as applicable the LESSOR vill
have every right to resume the Subject Land. In such cases cancellation charges
amounting 0.5% per acre or part thereof on the Initial Payment paid by the
L!fSSEE shall be forfeited and the balance amount will be refunded to LESSEE
without any interest subject to the submission of duly registered cancellation deed
by the LESSEE. All necessary charges for the registration of cancellation deed shall
be bome by the LESSEE. The LESSOR agrees to assist and co-operate vith the
EESSEE, in applying for the approvals to the extent it is possible for the LESSOR. to

Q SO.

6. Construction Commencement Date:

The Construction Commencement Date shall mean the date falling 6 months from
the date of obtaining all approvals from Technopark Area Single Window Clezrance
Board, Environmental Clearance from the Ministry of Environment & Forest (MoEF)
if applicable & all other statutory approvals wherever applicable. Construction
commencement is defined as the date of starting physical civil work after award of
contract along with material mobilization for the building. A mere site clearance cr
construdtion of compound wall, gate or land development will not be considered zs
commencement of work. Hence the Construction Commencement Date is 2n
impertant milestone to be adhered to by the LESSEE.

6.1 In the event the LESSEE is unable to commence construction and complete the 1%
phase as per the project schedule submitted by the LESSEE, there being no delay
attributable to Force Majeure or the Lessor, the LESSEE shall pay to LESSOR zn
amount of Rs.5 lakhs per acre or part thereof for first year of delay beyond the
propased completion date, Rs.7.5 lakhs per acre or part thereof for second year of
delay beyond the proposed completion date and Rs.10 lakhs per acre or part
thereof for third year from the date of delay beyond the proposed completion
date. Even after completion of three years from the date of commencement of the
project, if LESSEE is unable to complete the 1¥ phase as per the project schedule
submitted by the LESSEE, there being no delay attributable to Force Majeure or
the Lessor, the Lease Deed will be cancelled and Subject Land would be taken
back by LESSOR in which case, LESSEE will forfeit 50% of Initial Payment and
balance will be refunded to LESSEE without any interest, subject to the submission
of duly registered cancellation deed . All necessary charges for the registration of
cancellation deed shall be borne by the LESSEE

7. D F LESSO

7.1 The LESSOR shall provide Minimum Infrastructure prior to Construction
Commencement Date. Minimum Infrastructure means that part of infrastructure
which is necessary for the commencement of development and includes existing
road access for construction purposes to the Subject Land as shown in the sketch
attached as Annexure III and availability of average 18m wide road access to
the NH-66, availability of sufficient electricity power for operation of phase I of the
project as per the development plan and provision for minimum power for the

project office and adequate Water supply/or recommendation for

Bore well. The LESSEE or their agents/tenants shall dig any wells Or:_eggriﬁggnfﬁ:
the Subject Land only with the express and authorized approval from the LESSOR
and Ground Water Authority. The Lessor agrees that the Lessee is not obligated to
commence construction on the Subject Land until the Minimum lnfrastrutirure is

; S% \
HRI%:;1 R NAIR AJAYPRASAD PADMAPRASAD' - ¢
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completed by the Lessor and the Lessee will not be liable for any delays arising due
a delay by the Lessor to complete the Minimum Infrastructure.

7.2 LESSOR shall complete Roads and other Infrastructure amenities as specified in the

sketch of the Subject Land (Annexure III) before LESSEE's buildings are ready
fpr commissioning. If any delay or event happens on the part of the LESSOR, such
time for the completion of the above mentioned amenities & infrastructure shall be
mutually agreed by the Parties and the Lessee will not be liable for any delay in
completing the project on the Subject Land arising therefrom.

7.3 The LESSOR shall provide 6m wide road access as shown in the Sketch (Annexure

7.5.

7.6.

7.7.

7.8.

Hmﬁg:l R NAIR AJA

1I) to the Subject Land for construction activities and for the purpose of movement
of construction materials and men along with one road of average 18 m width by
way of direct access to the Subject Land from NH-66 for both construction and
commerdal operations of the project to be developed by the LESSEE. The LESSOR
shall also provide 18m(approx.) wide road connectivity between the two parcels of
9.73 acres of non SEZ land and 10 Acres of SEZ land ear marked for Taurus Down
Town Project and the traffic through this road shall be controlled as per the rules of
SEZ. LESSOR shall retain ownership of this road and the LESSEE shall have the
right to suggest modifications to the road construction and furniture in compliance
with the relevant norms and without reducing traffic capacity of the road.

LESSOR shall supply power at 11 kV from their 110 kV substation or any other
point in PHASE III Campus through an RMU (Ring Main Unit) from where LESSEE
has to tap the 11 kV supply through cable trenches provided by LESSOR.

The LESSOR, being the electricity distribution licensee, shall provide the required
power for meeting the requirements of THE PROJECT as specified in the
development plan and also extend the same to the tenants of the lessee at the
rates as permitted by Kerzla State Electricty Regulatory Commission (KSERC).
The LESSOR shall provide technical support as required in accordance with the

Development Plan submitted by the LESSEE before the single window clearance
board.

The LESSOR shall make all endeavour to provide the LESSEE in obtaining water
for construction activities and a permanent source of water supply including but
not limited to the right to extract ground water from the Subject Land. As
Technopark is getting water from Kerala Water Authority, this cannot be used for
the construction purpose. In the event of the ground water or water supplied by
the LESSOR is found to be insufficient for the Subject Land, the LESSOR shall
grant permission or recommend to the relevant department of GoK to grant
permission for digging bore wells, laying pipes across roads, rivers or
Panchayat/public land for the purposes of obtaining water connectivity for the
Project at the expenses of the LESSEE. The LESSEE or their agents shall dig any
wells or bore well in the Subject Land only with the prior authorized approval from
Technopark/Ground Water Department, Government of Kerala.

The title and ownership of the Subject Land shall vest with the LESSOR and the
buildings/structures constructed on the Subject Land by the LESSEE shall remain
the property of the LESSEE and the LESSOR shall have no right, title or interest in
the structures, buildings and any other improvements constructed on the Subject

Land. Upon expiry of the Term and any renewals, the Subject Land shall revert to
the LESSOR.

The Lessor has good and valid title to the Subject Land and as such is entitled to

enter into this Lease Deed in relation to the Subject Land with the LESSEE. In the

event the LESSEE suffers any loss or damage due to defective title of the LESSOR

the LESSOR undertakes to indemnify the LESSEE for the same. f\ Y
\
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The Llesstx is the absolute owner of the Subject Land and is well and sufficiently
Mﬁi_\ed m'mm and transfer possession of the same or any part thereof without
any Fmed:zmnt whatsoever and that no others whomsoever have any manner of
sz.‘*s:sa')q rights, title or interest or have or will have any claims, In respect of the
Subject Land or any portion thereof. There are no litigations threatened or pending

7 reabon to the Subject Land or any portion thereof to the best of the knowledge
of the Lessor.

he LESSEE shall be given the sole and exdusive right with respect to the Subject
Land induding but not limited to all the developments thereon and to all revenues

'-."_wduding advances and deposits etc. therefrom and the LESSOR shall have no
nichts or daim whatsoever with regards to the same.

11. The LESSOR shall ensure that LESSEE and/or the occupants of the units within the

Subjact Land have unhindered access to all the common fadlities made available in
the Subject Land and the Phase 111 Campus which is being provided by the Lessor.
The LESSOR shall ensure that pursuant to the LESSOR entering into any
agreements with third parties with respect to any portion of the Phase III Campus,
this right of access by the LESSEE and/or the occupants of the units within the

Subject Land to the common fadilities shall not be affected during the Term and
any renewals thereof)

The LESSOR shall not alienate, encumber or transfer any rights or interest

whatsoever in the Subject Land, in favour of any person during the Term or any
renewals, subject to terms of this Lease Deed.

. The LESSOR shall cause the any water channels / storm water drain situated on

the Subject Land to be shifted outside the Subject Land at its own expense, prior to
the registration of this Lease, notwithstanding any stipulation in Clause 3. The
L ESSOR shall also cause any land encompassed or associated with such channels
or drains, located within the boundaries of the Subject Land, to be properly
mu==ted and added to the extent of the Subject Land, prior to registration of this
Lease or else the LESSOR shall compensate the Lessee such additional land parcel
that is acceptable to the LESSEE maintaining the contiguity of the scheduled
premises.

8. DUTIES OF LESSEE

8.1

8.2.

8.3.

8.4.

LESSEE shall use the Subject Land conveyed by this Lease, and shown in
Annexure III for construction of Buildings for support services and amenities for
the IT/ITES operations, of minimum 80,000 sq. ft. area per acre subject to
environmental and dvil construction guidelines prescribed by LESSOR. The
maximum FAR permitted and maximum permissible coverage shall be as per
Kerala Municipal Building Rules (KMBR) and its latest amendments implemented
in accordance with Annexure IV Co-Developer Guidelines.

The LESSEE shall adhere to procedures laid down for availing power from
LESSOR, and shall be responsible to take the power connection to the Subject
Land/Buildings through underground cables at the cost of the lessee.

The LESSEE shall also provide their own arrangements for backup power as

required for which prior approval shall be taken from the Electrical Inspectorate
and the Power Distribution Licensee-Technopark.

The LESSEE shall adhere to the procedure laid down for availing power from the

LESSOR. Power connection facility (LT) for setting up the project Office of the
1A
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LERSSEE shall ba provided by LESSOR as per the standord terms and conditions of
e allocation ssued by TESSOR from Hime to time, Since connecting of
Pctiating foads o the gud may cause voltage variations, which will be harmful to
e systems/ equipment operating n the existing facilities In the nelghbourhood, it
hall b the esponsibility of TESSEE To makae s own source of power by using
Dhesel Generator sots o any other altermative methods for its construction activities
On e Sabject Lands The TESSOR, belng the power distriibuation licensee, shall
Povide the equined power for meeting the requitements of THE PROJECT a5
speifien b i the Dewelopment Plan of the LESSEE,

e LESSEE shall take all measures for the proper treatment of the sewage
geociated including industrial waste from the Subject Land and its reuse as per the
PO spediiies by Government/Statutory Agencles, The LESSEE shall also take all

Weasures for the disposal of e-waste from the subject land as per norms specified
by Government/Statutory Agencies,

The LESSEE and their agents/tenants shall not bring banned plastic materials,

plastic coated paper cups/plates and other non-biodegradable materials inside the
campus,

The LESSEE shall not, except with the permission of the LESSOR in writing,
transfer, sell, mortgage, lease, sub-lease, give license, sub-license or alienate in
any manner the lease hold rights of the Subject Land and structures there in in
favour of any third party, In case the LESSEE transfers, alienates in any manner the
leasehold of the Subject Land and structures therein with the permission of the
LESSOR, such transferee or sub-LESSEE or the entity which takes over the
LESSEE's company shall pay to the LESSOR such additional sums to be determined
by the LESSOR and such a Transferee, Sub-LESSEE or entity which takes over
LESSEE's company or the Subject Land and interest over the Subject Land shall be
bound by terms and conditions of this covenant. The additional sum as payable by
the lessee shall be calculated as the lesser of the following.

(a) Amount calculated at the rate of 5% annual escalation on the price at which
the last normal land transaction was done in phase 3 campus, with the
escalation calculated from the date of the last normal land transaction till the
date of the transfer, minus the price at which the last normal land transaction
was done in phase 3 campus.

(b) Differential amount as per the then prevailing rate card of Technopark as
approved by the Board based on market corrections and the land lease
premium already paid by the LESSEE.

If such a transfer of lease right or takeover Is warranted through a Bank/Financial
Institution from whom the LESSEE has avalled loan and repayment defaulted and
the Bank/Financial Institution proceeds based on its legal rights and as per the
Lerms of the tripartite agreement executed with the LESSEE and the LESSOR then
also the difference in lease charges described above shall be payable t::) the
LESSOR 6% first charges by the Bank or the subsequent LESSEE whoever has taken
possession off either thicugh Court of Law or in invoking any statutory right.

Any toke-over of the LESSEE Company by acquisition of majority of shares or
substantial number of *hares S0 as to result either In the control of the
monasgement of the LESSEE-Company or In the change of the management of the
LESSEE-Company will be treated as an Indirect transfer of the leasehold prope

and the LESSOR will be entitled to the benefits calcul i

ated as If It i
transter of the leasehokd Ccoperty to another entity, S a regular
\ LA
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8.8

3.9

+ CCrr .
lr:ctuntli):::;gr '-::;](‘i’/orm:\l:::::::‘-:;:”Ih‘""l/m.l m.““l! ;.hurqr: B i, e
: 5 & Gaqe the assels crealed on the Suble ; .
Irmitv.d PUIpose of offering such assets as securlty In ra::!;)iiﬁjg]r'fr'i:riﬂr:::dﬁ;:' ?;r!;
E\J};ﬁﬂ{;‘lg}f Lanmunl and payable by It to such lenders with the prior ::E,prr}ar;l r:f

' ard of Lessor, However, all such montgages, charges or encumbranees shall
be subject to the tights of the LESSOR under this Lease Deed, The LESSOR aaress
lh.at the lender shall be entitled 1o sell, convey or transfor the a'::r.-ts s ;t:i?rgf-‘dl
with the Prior approval of the Board of Technopark as stipulated on clayse ,:7 )

In case the LESSEE request for a No Objection Certificate for creation of Jien, charge
or mortgage of the leasehold rights, a tripartite agreement shall be signed amaong
LESSOR, LESSEE, and Bank/Financial Institution for creating such lien, charge or
mortgage to a Bank/Financial Institution, It will be specified in the tripartite
agmg:pent that creation of such lien, charge or mortgage shall be subject to the
condition that there is no claim over the Subject Land with respect to ownership of
the LESSOR and that lease can be re-assigned by the Bank/Financial Institution
only to an entity approved by the LESSOR and upon payment of all dues due o the
LES$0R and upon executing an undertaking that such subsequent LESSZE shzll
continue to pay all dues and adhere to terms and conditions of the this Lease Deed
already executed and that the same shall apply to them mutatis mutandis as if the
Lease Deed was executed by them directly with the LESSOR. On compliance with
the above conditions, such a no objection Certificate shall not be denied to the
LESSEE by the LESSOR.

8.10 That, the Subject Land shall be used by the LESSEE only for the purpose of the

development of THE PROJECT.

8. Changes in Corporate Structure { Management

9.1

9.2

9.3.

9.4

W \bhilash D, §
i dsurmation Officer
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The LESSEE shall inform LESSOR on any material change in corporate structure/ any
significant change in its management including appointment of person, persons or
entity as agents for payment of lease rentals/maintenance charges or any other
charges within thirty days of such change with necessary copies of duly certified
documents to the LESSOR.

The LESSEE shall not also change the NAME/OWNERSHIP/SHARE HOLDING
PATTERN of the Company during the period of this Lease Deed, without obtaining
pricr authorized approval for such changes (which approval shall not be
unreasonably withheld) and the LESSEE, in such cases shall re-execute this Lease
Deed (mutatis mutandis) for the remaining period to meet requirements of Ministry
of Commerce, LESSOR and other Statutory Bodies in the event it is found very
necessary by the LESSOR. LESSOR shall have the right to know details and impact

of such changes.

Notwithstanding anything contained in this Agreement, the sharehclders of the
LESSEE shall be permitted to transfer the shares only after the completion of
Project in all respects in accordance with Annexure-V of this Agreement,

Notwithstanding anything contained in this Agreement, the shareholders of the
LESSEE shall be permitted at all times to transfer their shareholding in the LESSEE
to a3 REIT with the prior approval of the LESSOR (which approval shall not be
unreasonably withheld) on the completion of Project in all respects in accordance
vith Annexure-V of this Agreement), as stipulated in clause 8.7 of this lease
agreement. For the purpose of this Agreement, *“REIT” shall mean a real estate
investment trust (as defined in the Securities and Exchange Board of India (Real
Estate Investment Trusts) Regulations, 2014

Paae 10 of 27
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9.5 The LESSEE may permit or allow Its own Group Companies, affiliates, parent

company, subsidiaries or divisions to occupy, function or work in the Subje .
and shall inform LESSOR accordingly. Ject Land;

9.6 The LESSEE shall insure and at all times during continuance of this lease, keep
insured all structures and equipment that may be erected on the Subject Land
2gainst loss or damage by fire, natural calamities and against third party liabilities.

LESSEE shall use insurance money received from insurance company to rebuild and
restore structures to their original condition.

9.7 The LESSEE shall be liable to keep buildings and structures constructed/erected in
the Subject Land in a good state and shall restore any damage or injury or waste
caused thereto and if the LESSEE neglects to do so, the LESSOR shall have all

nghts to restore the structure to a good condition and to recover costs incurred
from the LESSEE.

58 LESSEE or their agents/tenants shall not cause any disturbance, annoyance,
nuisances, and/or damages to LESSOR for peaceful functioning of other campuses/
units in TECHNOPARK PHASE 111 Campus.

9.9 LESSEE or their agents/tenants shall not use the Subject Land and buildings and
structures for any purpose other than the purpose for which the Subject Land is
taken by LESSEE without prior authorized approval of LESSOR.

9.10.LESSEE and their agents/tenants shall allow persons and vehicle entering and
leaving TECHNOPARK PHASE III Campus to be examined by staff of LESSOR or any
security agency authorized by LESSOR for purpose of security checking.

9.11.LESSEE shall have full control of the access to the Subject Land under this Lease
Deed. The LESSEE and their tenants shall permit the LESSOR/its officials/its agents
to enter the Subject Land, buildings & structures therein at all reasonable times to
inspect the land, buildings & structures, in the event of reasonable cause for the
same, about the functions carried out therein.

§.12 LESSEE and their agents /tenants shall on request from LESSOR, furnish to LESSOR
all necessary particulars like general information regarding activities and the
performance related information available in the public domain as may be
stipulated by the LESSOR during the term of the Lease.

9.13 The LESSEE and its tenants shall not collect any money as Security Deposit/
Guarantee/Donation/Consideration etc., from its employees, apprentices, trainees,
public, etc., towards/by way of consideration or gratification or security for
providing employment in Technopark PHASE IIT Campus. In case any security or
guarantee is required from employees/trainees/ apprentices, etc., the same is to be
obtained either in the form of a duly executed Security Bond or Fixed Deposit
drawn in the name of the person offering such security and the same is to be
endorsed for the purpose in favour of LESSEE, and duly intimated to LESSOR in
writing. In case LESSEE violates this condition or if any complaint received by
LESSOR is proven true that LESSEE has violated this condition, LESSOR will have
every right to terminate this Lease Deed immediately and evict LESSEE from the
Subject Land. :

— —"l'l,—"
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9.14 The L_ESSEE shall from time to time pay all statutory taxes, and other tazes
incduding Prqperty Tax, due to Government and other local bodies as required by
Law, and will be liable to pay for water and electricity utilized by LESSEE and
supplied by the LESSOR at tariff and procedure fixed by LESSOR, and shall abide
with all Codes/Rules/Reqgulations, etc., lald out by statutory authorities like Kerala
State Electrical Inspectorate/Kerala State Electricity Regulatory Commission/Kerala

State Pol!ution Control Board for development on the Subject Land allotted and
construction of buildings wherever applicable,

8.15 The LESSEE and their agents/tenants shall observe and perform all rules and
regulations prescribed under Labour Legislation such as Industrial Disputes Act,
Workmen Compensation Act, Payment of Wages Act, Minimum Wages Act ,
The Sexual Harassmentof Women at Workplace (Prevention, Prohibition and
Redressal) Act, 2013, Maternity Benefits Act or any other statutes governing

relationship of employees including Factories Act and Fatal Accidents Act wiherever
applicable.

If the LESSEE violates conditions herein above mentioned and/or conditions
stipulated in Annexure V Construction Guidelines, and such other rules and
regulations framed by LESSOR, which breach is not cured even after 60 (sixty)
days of receipt of a notice form the Lessor, LESSOR shall have right to terminate
the lease and evict LESSEE/their agents/tenants from Subject Land after giving
registered notice of three months. In which case also, the Lessee shall submit the
duly registered cancellation deed during the termination period If the LESSEE fails
to provide the registered cancellation deed-as mentioned above, the LESSEE shall
be liable to pay rent and other charges till the date of submission of the same. It is
however dlarified that if the Lessee has commenced taking steps to the satisfaction
of the lessor to remedy any breach, the Lessor shall not terminate this Lease Deed.

10. Any notice or other communications to be given by any Party to the other Party under or
in connection with the matters contemplated by this Lease Deed shall be in writing and
shall be given by letter delivered by hand or sent by a reputed courier or Registered with
/D, speed post or facsimile and shall be deemed to have been received , in the case of
celivery by hand when delivered and acknowledged and in the case of courier or
registered with A/D or speed post , on the seventh day following the day of posting until
the contrary is proved.

11. GENERAL CONDITIONS

11.1 The LESSOR hereby declares that such building and structures shall at all times
remain the property of the LESSEE during the term of lease/tenancy hereby
created. On expiry of the first lease term, or such extended period as mutually
agreed, LESSEE will give vacant possession of Subject Land to the LESSOR after
removing all buildings and structures on the Subject Land put up by the LESSEE
and such removal shall be done without in any way damaging or defacing thé
Subject Land, within a period of 60 days after expiration. Should the LESSEE fail to
deliver vacant and peaceful possession of Subject Land, the bullding and other
structures as aforesaid on the expiry of the above mentioned lease period, shall
belong to LESSOR and the LESSEE shall not be entitied for any compen’suion
thereof. However, in case the LESSOR desires to retain buildings, structures‘ and
other improvements made by the LESSEE, the LESSOR shall pay to the LESSEE
compensation as may be determined through a valuation process in accordance
with norms prescribed by Kerala State Public Works Department in force at the

relevant time. All applicable charges to give affect to this cl 2
the Lessor. Clause will be borne by

L
4
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11.2 The LESSOR shall, consider the applications submitted by the LESEE for getting

necessary approval or sanction  from the Government of Kerala for the
development of the project expeditiously as possible if itis found that any statute
or requlation requires the specific approval or sanction of GoK. The LESSOR shall
ensure that all approvals related to the Building permit and other permissions
within the purview of the Single Window Clearance mechanism of the LESSOR are
cleared expeditiously at any rate within a period not exceeding one month, on
submission by the LESSEE technically clear applications conforming to Kerala
Munidipal Building Rules (KMBR) and other statutory Rules, Regulations and Norms

11.3 The LESSOR shall not be responsible for development of any infrastructure within

THE PROJECT. It shall be the sole responsibility of the lessee to develop the entire
infrastructure on the subject land. The LESSOR shall however assist the LESSEE in
obtaining the fast track approval for all licenses, permits as per the development
plan of the lessee.

11.4 The LESSEE shall not require any permission or approval from the LESSOR for

subleasing the built up area to any third party for the purpose of deveIopmentjuse
in accordance with the development plan and carrying on business operations.
However lessee shall inform in writing with all the particulars before subleasing the
built up area to any third party. Similarly, for the successful implementation of the
project if any portion of the Subject Land has to be subleased to another fully
owned direct or indirect subsidiary of the Holding company of the LESSEE for which
additional payment as per the above clause shall not be applicable. In this case
also, the lessee shall inform Lessor in writing with all particulars before subleasing
the portion of the land to the fully owned subsidiary as stipulated in Clause 8.7.

11.5 The LESSEE shall take all endeavours to promote THE PROJECT as a destination for

investment and shall take all steps necessary for the said purpose. It shall be the
responsibility of the LESSEE to develop the project to ensure the rapid economic
development of the region as per the approved development plan with in the
specified time limits and also to take all efforts to generate at least 10,000 jobs
within 6 years from the Construction commencement date

11.6 The LESSEE shall use the Subject Land only for the purpose of the development of

the project “THE PROJECT" as specified in the Frame Work Agreement. That, the
Partes shall be jointly and severally liable to indemnify, and hold the other Party
harmless for damages arising from directly or indirectly or in connection with any
breach of any warranty or any covenant or agreement executed between either
Party which includes the Frame Work Agreement executed between the LESSOR
and the Holding Company of LESSEE and the same shall form part of this Lease
Deed.

11.7 That on duly performed and observed covenants and conditions contained in this

Lease Deed and on giving notice in writing, (sent by registered post to LESSOR at
least six calendar months before expiry of present lease period), of the intention of
the LESSEE to have lease hold period extended for a further period from date of
expiry of this original lease, the same can be extended beyond said period only by
mutual consent of both PARTIES herein, with a right of first refusal by the LESSEE
with which the original lease agreement has been signed and it must be through a
registered fresh document.

11.8 The LESSOR and the LESSEE are contractor's independent of one another and

HRI

neither has the authority to bind the other to any third party or othenwise to act as

the representative of the other unless otherwise expressly agreed !
both Parties hereto., ¥y a9 to in writing by

\
\
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11.9 Failure by either Party to enforce any provision of this Lease Deed shall not
constitute a waiver or effect the respective Party’s right to require the future
Derqunances thereof, nor shall either Party’s walver of any breach of any
provision of this Lease Deed constitute a waiver of any subsequent breach or nullify
the effectiveness of any provision of this Lease Deed

12. Force Majeure

If, on account of reasons of Force Majeure, performance of obligations of any of
the Parties is delayed for a period of up to six (6) months, the corresponding pericd
for performance of the obligation shall stand extended by a similar pericd.
However, if situation of such Force Majeure continues beyond six (6) months, the
Parties shall attempt to arrive at a mutually acceptable resolution to determine the
fair manner in which provisions of the Lease Deed may be implemented.

For the purpose of this Clause, “Force Majeure” shall mean any event or
drcumstance or a combination of events and circumstances, which satisfies all the
following conditions:

(0 materially and adversely affects the performance of an obligation of
the affected Party; and

(@) are beyond the control of the affected Party;

and indudes (without limitation), subject to satisfaction of the above conditions,
the following events and/or circumstances:

(i) war, (whether declared or undeclared), invasion, armed conflict or act
of foreign enemy in each case involving or affecting India;

revolution, riot, insurrection or other civil commotion, act of terrorism
or sabotage;

(n)

strikes, industrial disputes and/or lockouts directly affecting the
Project construction and/or interrupting supplies and services to the
Project for a continuous period of 30 (thirty) days in a year, for
reasons not attributable to the affected Party;

(i)

industrial shortages of construction material or labour affecting the
construction industry generally in the state of Kerala, and not

attributable to the affected Party;

(re)

change in governmental policy, Laws, or regulations directly affecting
the Project, including but not limited to expropriation or compulsory
acquisition by any government authority of any Project assets or
rights, other than for reasons attributable to the affected Party;

(v)

acts of God or events beyond the reasonable control of the affected
party which could not reasonably have been expected, including any
effect of the natural elements, including lightning, fire, earthquake,
unprecedented rains, landslide, subsidence, flood, storm, cyclone,
epidemics or plagues or any other similar effect; and \ 14
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(v) any judgment or order of any court of competent jurisdiction or
statutory authority in India made against the Company in any
proceedings other than for reasons attributable to the failure of the
affected Party to comply with any applicable Law or on account of
any breach thereof.

(wi)  Any pending or future litigation involving the subject land of this Agreement,
against the LESSOR, which was not disclosed to the LESSEE at the time of
execution of the Provisional Lease Agreement.

13. Entire Agreement

This Lease Deed together with the Schedule, its Annexures executed by the Parties
hereunder and the Frame Work Agreement constitutes the entire agreement
between the Parties with respect to the subject matter hereto and suspends and
cancels previous agreements if any, and negotiations thereof, for the Scheduled
Property. In the event of any inconsistency between this Lease Deed and the
Frame Work Agreement, the provisions of the Frame Work Agreement will
supersede with respect to such inconsistency.

14. Severability

If any clause or provision of this Lease Deed is invalid or unenforceable at any time
under then-current laws, the remainder of this lease shall not be affected thereby,
and this lease shall be modified so that in place of each such clause or provision of
this Lease Deed, there will be added as a part of this lease a legal, valid, and
enforceable clause or provision as similar in terms to such illegal, invalid or
unenforceable clause or provision as may be possible.

15. Governing Law & Lanquage of Contract

If any question arises as to the interpretation of the provisions of this Lease Deed
or as to matters not provided herein, the Parties shall consult with each other  at
each instance and resolve such doubts in good faith. If mutual resolution cannot be
reached within 15 days after the commencement of such negotiations the Parties
shall have the option to refer the same to an Arbitral Tribunal comprising of three
(3) arbitrators. Each Party shall have the right to appoint one arbitrator and the
two (2) appointed arbitrators shall appoint the third arbitrator.

The arbitration proceedings shall be governed by the provisions of the Arbitration
and Condiliation Act 1996 as amended from time to time. The venue for such
proceedings shall be at Thiruvananthapuram and the same shall be conducted in
English only. Courts in Thiruvananthapuram alone will have jurisdiction to settle all
disputes that may arise between the Parties hereto regarding terms and conditions
in this Lease Deed.

le of Property:

District: Thiruvananthapuram
Taluk: Thiruvananthapuram
Sub District: Kazhakultam

Firka: Kazhakuttam
Corporation: Thiruvananthapuram
Village: Attipra

Desam/Muri: Atlipra

Block No.: 17

Plot No.: Non SEZ 7

E\ L4
Extent 7.61 Acres \ -
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Re.Sy.Nos Areain
. Sq.M
| 250/2 part 322.14
| 230/3 part 559
250/4 part 763
290/5 part 311
290/6 530
290/7 part 153
| 291/2 part 188.29
| 291/4 part 278.91
| 291/5 part 827.69
291/6 part 102.94
291/7 840
291/8 185
251/9 part 2046.95
291/11 part 122.83
| 291712 900
(29113 280
291/14 295
291/15 460
291/16 1200
291117 165
1201/18 330
291/19 260
29271 1250 |
>62/2 305.52
29273 779.93
292/4 part =
292/5 part 15
292/6 part i
7292/8 part 4.2
39209 47.31
7292/10 141.79
295/ part 411.08 |
295/2 part en
205/3 part 637.63
_ESIB part 115.45
7295/9 150
1295/10 680
295/11 part e
1295/12 970
295/13 880
(295/14 758.06
295/17 part b0
295/19 part 1715
[295/23 part L
HRI SH R NAIR
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29/1part | 197
- 296/2 part L6162
_296/5 part _24.2

296/6 part 368.95
29%/7 490
129/8 200
1296/9 20|
1296/10 | aa3s0 |
| 266/11 I
12%/12 | 160
| 296/13 220
L296/14_ &
L 296/15 245
£ 296/16 1185
| 296/17 930
. 296/18 B 195.33

296/19 186.9

|
|
297/8 part | 59.36 |

297/18 part | 108.67 |

287/19 part | 469.1 |
'TOTAL | 30768.16 |
Description:

An extent of 7.61.Acre (Seven Acres and sixty one cents) of Non SEZ land-comprised in
Resurvey Nos. 290/2 (part), 290/3 (part), 290/4 (part), 290/5 (part), 250/6, 250/7
(part), 291/2 (part), 291/4 (part), 291/5 (part), 291/6 (part), 291/7, 291/8, 291/9
(part), 291/11 (part), 291/12, 291/13, 291/14, 291/15, 291/16, 291/17, 291/18,
291/19, 292/1, 292/2, 292/3, 292/4 (part), 292/5 (part), 292/6 (part), 292/8(part),
292/9, 292/10, 295/1 (part), 295/2 (part), 295/3 (part), 295/8 (part), 295/9, 295/10,
265/11 (part), 295/12, 295/13, 295/14, 295/17 (part), 295/19 (part), 295/23 (part),
296/1 (part), 296/2 part, 296/5 (part), 296/6 (part), 296/7, 296/8, 296/9, 296/10,
206/11, 296/12, 296/13, 296/14, 296/15, 296/16, 296/17, 296/18, 296/19, 297/8
(part), 297/18 (part), 297/19 (part), Plot No. Non SEZ-7, Block No.17 of Attipra Village,
Thiruvananthapuram Taluk, Thiruvananthapuram District, Kerala State.

undari

East
Viest
North
South

Technopark Land
. Technopark Land
;. Technopark Land

SEZ Road
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IN WITNESS WHEREOF
56

The said LESSOR and :
the e " i X .
month and year above wﬁ?&ﬁ,ussa have put their respective signatures hereunder on the day

SIGNATURE OF LESSOR:
HRISHIKESH R NAIR ;
CHIEF EXECUTIVE OFFICER S Asoten
TECHNOPARK r:onbg'fb-?uu :
THIRUVANANTHAPURAM— 695581 ==
WITNESS 1:

5 -gQEEv'ALsAﬁ

Thiruvananthapuram — 695581

WITNESS 2: W cacep VBT

TECHNOPARK
Thiruvananthapuram — 695581

SIGNATURE OF LESSEE:

AJAY PRASAD PADMAPRASAD

AUTHORIZED SIGNATORY

DRAGONSTONE REALTY PRIVATE LIMITED

9, BELHEAVEN GARDENS, KOWDIAR, TRIVAN DRUM -695003
WITNESS 1.

w*ﬁf/p\ ANLC [RUMAZ

DRAGONSTONE REALTY PRIVATE LIMITED
9, Belhaven Gardens, Kowdiar, Thiruvananthapuram-695003

WITNESS 2: \VO}
(o
b \TRA LA

DRAGONSTONE REALTY PRIVATE LIMITED
9, Belhaven Gardens, Kowdiar, Thiruvananthapuram-695003

A4
—

Abhilash D. S
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ANNEXURES:

Annexure I: Definitions
Annexure I1: Layout of plot

Annexure 111: Master Plan for Technopark Phase 111 Campus

Annexure [V: Co-Development Guidelines

Annexure V: Construction Guidelines
Annexure VI- Frame work Agreement daled 30.09.2015
Annexure VII- i) G.O(Ms)No.26/2014/ IT dated 10.10.2014.

if) G.O(Ms)N0.33/2015/IT dated 26.08.2015.
Annexure VIII- Stage wise development plan.

ANNEXURE - I: Definitions/ Glossary of Terms

1) SEZ: Special Economic Zone

2) KSEB: Kerala State Hectricity Board

3) KMBR: Kerala Municipal Building Regulations

4) IT/ITES: IT & IT Enabled Services

5) NBC: National Building Code

6) LEED: Leadership in Energy & Environmental Design

7} GBC: Green Building Council

8) FAR: Floor Area Ratio (also known as Floor Space Index- FSI)

9) ASHRAE: American Society of Heating, Refrigerating and Air-conditioning Engineers
10) LPD: Lighting Power Density
11) VOC: Volatile Organic Contents

12)kV: Kilovolts

13)RMU: Ring Main Unit

14)MoEF: Ministry of Commerce and Environment & Forest
15)Construction Commencement Date:

The date falling 6 months from the date of obtaining all approvals which includes
the receipt of Co- Developer Approval from the Ministry of Commerce, clearance
from Ministry of Environment & Forest (MoEF) for the project (wherever
applicable), building permit under Single Window Clearance Board of Technopark

16)Minimum Infrastructure:

Minimum Infrastructure means making available an average 18 m dir

k ect road access
for construction trucks from the NH 66 to the leased land, making available minimum
Power for setting up the Project Office and adequate piped Water supply from th
Kerala Water Authority, \ .

L

Abhilash D, 8
Public lnformation Qfices
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ANNEXURE - I1

LAYOUT OF NON SEZ 7 FOR M/s.DRAGONSTONE REALTY PVT LTD

VO

HRIS%:R NAIR
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P
NON SEZ 7 s
-—.-1___4‘_'__ -

NON SEZ 6 o
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TECHNOPARK PHASE III CAMPUS
ANNEXURE-—III&::-_“‘:-—,_

VACANT PAOT AVALLASLE

(7] wowsez

* Atual Area can be computed
only alter the survey.

NON-SEZ RCAD

SEZ ROAD

REVISION R~5

DATE 30-05-2016

\
Abhilash D, §
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ANNEXURE- 1V: Co Developer GUIDELINES

. The buildi i ; ;
ng desugn, specifications, construction and various services shall be in strict

adhe . ]
rence to respective provisions of NBC/KMBR-1999 with latest revisions,

o

. The gen ; —_—
general aesthetics of the building shall be as far as possible in conformity with the

general Architectural style followed in the campus.

T
echnopark desires to have a campus without individual compound walls to achieve a

friendly campus and to have cost effective facility sharing model for its clients.

4

w

- The minimum set-backs around the building shall be as per the norms of KMBR.

. The maximum height of building shall be limited to 90.00 meters to tip of ridge of

sloping roof (if any).

6. The land around the building shall be landscaped and maintained with valk ways and
roads inside the plot, either paved or black topped.

~J

. All buildings shall have a rain water harvesting system. Storm water drains will have to

be constructed in each plot and surplus rain water should be drained into main drain
2long road.

o

. All buildings should have dual plumbing system and recycled water should be used for

flushing and gardening.

(e

. Normally all buildings constructed by Technopark in Phase III are designed for Green

Ruilding conforming to Green Building Standards; hence Buildings constructed by the
L ESSEE should also conform to Green Building Standards.

10. The following guidelines are to be followed in respect to this:

i
ii.
iii.

iv.

vi.
vil.

viii.

il.
xiil.

xiv.

The top soil is to be reused as far as possible.
Use eco-friendly housekeeping chemicals for the building maintenance
Use of eco-friendly PEST control practices

Individual lighting control for all the occupants by way of task lighting to maximize
energy savings and enhance occupants comfort.

. Use of energy effidient light fittings with LPD 0.8 watt/sq. ft.

Use of lighting controls for the entire interior lighting scheme
Instzll separate metering system for measuring server electrical load

Use energy star or certified white goods, such as, computers, fri
cooler etc. to optimize energy consumption + computers, fridge, TV, water

ix. Record and monitor energy consumption in building on a continuous basis

. Maintain minimum fresh air as prescribed in ASHRAE 62.1-2004 standard
xi.

Use maximum recyded content products in interior fit-outs
Use low VOC adhesives, sealants, paints

Use urea formaldehyde free composite wood

Maximize use of rapidly renewable materials, which replenishes in 10 yearsb\/,.'f =

Ahhilash D. S
HM%RNMR

AJAYP &
Page 22 of 23 AD PADMAPRASAD

60



Vil

HR

V. Use exclusive ooms for |y

with exclusive Pord (Oh volume printe

5, fax machines, plotters etc. & connect
st duct provideg

\Vi. Measyre lemperatyre

g and humidiy using portable meters to ensure safe indoor
conditions for Occupanty 4 ! J

E{O.T( 1.““ areen educational Programs for building occupants to disseminate green
Hiding concepts and get them involved In the process

ANNEXURE —v:- CONSTRUCTION GUIDELINES

1) The LESSEE agrees to construct minimum 80,000 sq. ft. area per acr; af;fm:aunn‘f
onsidered as an average across the entire Subject Land. The.rill o 40%
permissible FAR will be4 and maximum permissible ground covemgf; cvcommodate
for built-up area and 65% for super-built-up area, specifically to

icv i om time
minimum parking requirements per KMBR or the Kerala IT Policy in force fr
to time.

. it IT/ITES
2) The built-up area will be used for support services and an'rl;%rzlllsﬂ658:0;1 ;h:pplilcabje
Operations within the frame work laid down by the LESSO P
norms and legislations.

3) The LESSEE agrees to follow the construction schedule:

. . S
2. The Schedule of construction shall be submitted along with Duej:d applicatio
for single window clearance and shall form part of the Lease .

ildi the Construction
i IT/ITeS building shall start as per U ons!
> m:g?neg{ Dat{a and be ready for commercial opgmnons W|tht|n_ thiﬁs
vears thereafter, and in accordance with other provisions set out in

Lease Deed.

4) Prior to starting construction of any structure in the demisefj land, the LEIESSEIE shatll
submit 15 sets/copies of all drawings including LESSEE's Campus panwgygu H
building plan, elevation, cross section etc. for approval by the Single Win Iorv
Clearance Board. No construction work shall be stz:rted' l{ntil such app.rc:\fa S
granted. Notwithstanding the approvals given by LESSOR, it .ls the responsibility of
the LESSEE to ensure that design and construction comply with all statutory norms
and codes and conditions of this Lease Deed shall apply here,

5) The architectural design of all structures shall be in general harmony with the
surrounding buildings and other structures. LESSEE shall also follow general
guidelines issued by the LESSOR regarding building design.

6) The LESSEE shall observe all safety codes and norms prescribed by the LESSOR, in
the absence of which, approved Industrial Practices shall be followed.

7) The land Is offered for lease in ‘as is where condition is’. The LESSOR shall not be
responsible to make any improvement/development of land once allotment s made
unless specifically agreed otherwise. However facilities shown in Annexure-IT will

be completed by the LESSOR as detailed in Clayse Nos. 7.1. to 7.3 of this Lease
Deed.

SH R NAIR AJAYPRASAD PADMAPRASAD
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N PROVISIONAL LEASE DEED B 833156
Ch 2!?1 &l KERALA _ .
ED is PROVISIONAL LEASE DEED ("Provisional Lease Deed’) ;. is made at 1
: Thiruvananthapuram on the 14® Day of March 2018 (Two Thousand and Bg teen)
# BY
g ELECTRONICS TECHNOLOGY PARKS - KERALA (_‘TE_CHNOPARKf), a Sodety
registered under the 12® Travancore — Cochin Literary Scentific and Charitable Sodieties
. Registaton Act 1955, having its registered office at Kariavattom, Thiruvananthapuram
E 695881, represented by its CHIEF EXECUTIVE OFFICER, Mr. HRISH?FKESH R NAIR,
aged 43, S/o Shri. Krishnapillai Ramachandran Nair, residing at Ambika vilas, TC — 1/813,
B Panayil Lane, PLRA — 12, Thiruvananthapuram — 695011, PAN No.ACIPNO63SE, Passpert
No.Z2283523, hereinafter referred to as "LESSOR”, which expression shall indude its
B successors or assignees) of the ONE PART;
. IN FAVOUR OF
E WINTERFELL REALTY PRIVATE LIMITED, (CIN U45200K12015FTC038987) a company
+ incorporated under the Companies Act, 2013, having its registered office at 9, Belhaven
» ®  Gardens, Kowdiar, Thiruvananthapuram-695003 represented by its AUTHORIZED

SIGNATORIES, Mr. AJAYPRASAD PADMAPRASAD, aged about 36 (thirty six) years,

S/o Shri. M K Padma Prasad, residing at 16, “Prathyusha®, Kumarapuram,
£ Thiruvananthapuram-695011, Aadhar No. 2179 2287 9933 and MR. JITENDRA

MOHANDAS VIRWANI, aged about 52 (fifty two) years, S/o Shri. Mohandas Virwani,
residing at 341, Embassy Woods, 6/A, Cunningham Road, Vasanthnagar, Bangalore - 560
001, AADHAR No. 3469 7810 2301, hereinafter referred to as “LESSEE" which
expression shall indude its successors and assignees of the OTHER PART.

...

£ % "
¥ PublicYagg(mation Uljt’t"r




._Y_ E.. P :._..: '. -

(The LESSOR and the LESSEE are hereinalter collectively referred to as “Parties” and individually

as “Party”.)
PREAMBLE
Whereas
1. The Govommment of Kerala has established Electronics Technology Parks -Kerala

2-

3.

P Wl

("TECHNOPARK™), as a Society registered under the Travancore -_CO'Chin.UUlme. Scientific
and Charitable Sodicties Registration Act of 1955 with the main objectives:

a to undertake on a time-bound and a mission oriented basis the planning, wlabhshmgz
and management of Electronics Technology Parks in Kerala so as to geate U
infrastructure and environment required for setting up h.ghmdmology eiech‘omc;
manufacturing units and research, design, development and training establishments ;

b to encourage local entrepreneurship and attract non-resident Indians and companies to
set up electronics establishments ;

¢ to undertake a major initiative to assist in setting up of software development units in
Keralz;

to accelerate upgradation of research and development fadlities in Universities and other

institutions in Kerala to make them capable of carrying out leading edge research in
electronics, telecommunications and computer science;

to encourage and support production units to camry out continuous research for
developing new products and services;

The LESSEE has been incorporated for the purpose of canrying out the business of dvil and
construction engineers, contractors, sub-contractors, architects, town planners, builders,
decoretors, interior decorators, fabricators, engineers and developers of infrastruchure such
as townships, commerdal complexes, roads and highways, bridges, canals, culverts,
fountzains, reservoirs and dams, sanitary works, sewers, hydel projects, power supply works
and to engage in all types of construction activities.

AND WHEREAS the LESSEE is a subsidiary Company of TAURUS INVESTMENT HOLDINGS,
LLC., having its registered office at 22 Batterymarch Street, Boston, MA 02109, USA, a key
player in the IT/ITES and other support services relevant to their business which has
substantial international experience in developing business, industrial, commerdial, hospitality
and other developmental activities and also administering and operating the said projects
based at USA [and has been incorporated specifically for the development of M/s Embassy
Taurus World Technology Centre (Formerly named as M/s Taurus Down . Town
Technopark) as stipulated in Annexure VIII of this Lease Deed.

63
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anction to the LESSOR to lease out
ny -:*5-5uwcGantcheraia has accorded pesiod of S0 yezTs, as per G.O
4. f-..'o_:'\:._r‘ land In Technopark Phase 111 Campus for a33ﬂ0 { 26/08/2015
(1) o, 26[2014/TTD dated 10/10/2014 a?ﬂ,f&%&azﬁn © 2 if) for [T/TTeS purposes
g sons mentioned therein
subject 10 the condions

3 , 2015
WHEREAS a frame work agreement mmwmm{?hﬂdmd =
> m the LESSOR, TAURUS [NVESTMENT HOLDINGS Ll_f_'.R m;?vm:res, gy
ESceE, represented by its President, Mr. Erik Rijnbout andofmme sl =
Sotteryinarch Sreet, Boston MA 02103, USA (THRD), 00 @ subsic Mnm“hja?‘w‘*s
Taurus Investment Holdings (TTH), represented by itS %Dﬂawnd it hasadon
CFrame Work Agreement”) which forms part of this Lease binding
the LESSEE as well.

- mn

6. AND WHEREAS the LESSOR is in possession of approdimately 92 WES 021936““&97%,

re-survey Nos. 252, 279, 280, 281, 282, 290, 291, 292, 293, 254, '353' 359. 365, 366

308, 338, 339, 240, 343, 246, 248, 349, 350, 351, 352 353, 355,358, 399, 209, SO

367, 268, 269 & 370 of Attipra Village, Thiruvenanthapuram Teluk, Thiruvananthapurem

Dictrics, Kerala State, which forms part of the Hectronics Technology Parks - Kerela V-‘iﬂdof'
LESSOR has zcguired througn various Sale Deeds and land Acquisition Proceedings

Government of Kerela, for possession and ownership, (hereinzfter referred (0 a5 the “PHASE
ITT Czmpus” of TECHNOPARK).

AND WHEREAS LESSOR has obtzined SEZ approval as 2 Developer for IT/ITES Secior over
an zrez of 22.73.88 hectzres of lznd, comprised in re-survey Nos 279, 280, 281, 282, 292,

3, 284, 295, 296, 348, 249, 350, 351, 352, 353, 355, 358, 359 & 365 at Atlipra village,
Thiruvenanthapuram Taluk, Thiruvenanthapurem District, for setting up of a Sector- fHic
Spedzl Economic Zone for IT/ITES (vide formel approval No. F: 1/138/2008-5EZ dated 26-

02-2005 and 25-04-2014 and Notifications dated 19-11-2009 and 12-03-2015) at Phase T
Campus of TECHNOPARK.

8. AND WHEREAS the LESSEE has agreed to take on lease Plot No. SEZ-3 more particularty
- Cescribed in the schedule hereunder from the LESSOR admeasuring a contiguous extent of
~ 10 Acre (Ten acres) of SEZ land (with an internal storm water drain) comprised in Resurvey
Nos.275/1(part), | 279/2(part), 279/3(part), 279/4(part), 279/5(part), 279/6(part)
g;gﬁgpartgasl');g&, %‘;3[9, 279/10, 279/11, 279/12(part), 279/13, 279/14, 279/15 279!16'

, : 19, 279/20, ' i

vk / /20, 280/8(part), 280/9(part), 280/10, 280/12(part),

280/18, 280/19, 281/5(part), 282/1(part), 5(part 6(part
222{1(part), 282/10(part), 282/11(part), 282/12(part), ssatp?zr(%art%ﬁ(pah). ?;sw/z(part)).
295[part), 355[4, 355/5, 355/6(part), 355/8(part), 355/9, 355/10, 355/11(part).

355/12(pert), 358/2(part), 358/3(part), 358
355/6(part) 3ngpm)") /3(part), f4(part), 358/5, 358/6, 358/7, pﬁﬁ({zﬁz’

/6 in Block No.17 of Attipra Village in Thiruvanantha
};?&::.Lna;jmépgﬁpisma, Kerala (hereinafter referred to “Subject Land”). The final area
( : Subject Lz 5SS i iati actua. easurement
it e s Land.l ubject to variations of Survey Nos. and Area on Im

| , '.
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9. AND WHEREAS the LESSEE has agreed to take on lease the Subject Land from LESSOR for a

period of S0 years (Ninety years) from the date of receipt of Formal Approval of Co-developer
status by the Ministry of Commerce and LESSOR is agreeable to give the Subject Land on
lease upon terms and conditions hereinafter mentioned and LESSEE has further undertzken to
construct buildings! for IT/ITES processing and related Support Services within the frame work
laid down by the LESSOR for the commencement of Development plan of the project as
specified in the Frame Work Agreement ("THE PROJECT™) which Frame Work Agreement s

annexed to this Provisional Lease Deed and shall be binding on the LESSEE as well.

10. AND WHEREAS the LESSEE and Taurus Travancore Holdings 2, a wholly owned subsidiary of

- & W

Taurus Inmtmenti Holdings, LLC have entered into an agreement dated September 21, 2017
with Embassy Property Developments Pvt Ltd (EPDPL), a company registered under The
Companies Act, 1956, for the purpose of jointly owning and developing the IT SEZ portion of
the Project within the 10 acres of land in Technopark Phase ITl1 Campus. EPDPL is a key player
in real estate development in India. As on the date of execution of this Provisional Lease Deed,
Embassy Property Developments Pvt Ltd holds 49% of the total equity share of the LESSEE

company while the balance 51% shares are held by M/s Taurus Investment Haoldings via its
wholly owned subsidiary, Taurus Travancore Holdings 2.

|
The LESSEE is tak:ing the Subject Land for utilizing the same only for the construction of
IT/ITES units forthg use of setting up IT/ITES and related backup service achvities.

NOW THIS PROVISIONAL LEASE DEED WITNESSETH AS FOLLOWS

1.

GRANT OF LEASE

1. Inoonsideraﬁo@ofﬂleLESSEEmaldng payments of the lease payments as detailed below

andmemvenantsammwonshaeimﬁucmtakmdmbenhsavedmpafumed,
memadowmmym,mm,dmmmemwmmmm
or parcels of the Subject Land TO HAVE AND TO HOLD the same unto and to the use of
the LESSEE and the LESSEE hereby takes on lease, the Subject Land for the Term

commendng from the Effective Date (as defined below) subject to the conditions
stipulated hereunder.

1.2. The term of the lease of the Subject Land will be for a term of 90 (ninety) years

commencing from the date of receipt of the Formal Approval of Co-developer status by
the Ministry of Commerce (“Effective Date"). . '

-
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LEASE PAYMENTS

One Time Lease Payment

The LESSEE oh the date of execution of this Provisional Lease Deed, will make an initial
down paynm\: of Rs.27,17,94,600/-(Rupees Twenty scven aore seventeen lakhs ninety
four thousand and six hundred only) (i.e. Rs.2,74,54,000 per ace less DS @ 1%
amounting Rs.27,45,400/-) ('Initial Payment”) in the Esaow Account
No.777705004952 in favour of M/s Electronic Technology Parks — Kerala (Technopark)
which is spedfically created by the LESSEE until the Effective Date for this purpose. The
Initial Payment shall be credited to LESSOR’s Savings Bank Account N0.253401000338,
ICICT Bank, Technopark Branch. Immediately after obtaining Co developer approvel. The
LESSEE shall pay GST on the Initial Payment if any. All the charges for the creation,
maintenance as well as for availing services of the Escrow account shall be bome by the
LESSEE. !

{
RECURRING PAYMENTS

The LESSEE hereby agrees and covenants with the LESSOR that the LESSEE shall pay all
the following charges with effect from, the Effective Date, i.e. date of Formal Approval of
Co-ceveloper status by the Ministry of Commerce.

2.2.1. Annual Jease rent of Rs.25,000/- (Rupess twenty five thousand only) + GST if any

per acre or part thereof for the Subject Land.

232, Shareo&:actual expenses incurred for SEZ operations in proportion of area of SEZ
land held by each Co-developer in Technopark Campus.

2.2.3. Campus operation and maintenance charges of Rs.1,50,000/-(Rupees One lekh
fifty thousand only) + GST if any per ace or part thereof per year or as per
periodic revisions approved by the Board of the LESSOR, provided that the campus
operation and maintenance charges are uniform to all co-developers in Technopark
Campus.

2.2.4. In addition, LESSEE shall pay following charges based on actual consumption:-
a. Power charges
b. Water charges
c. Waste/sewage water treatment charges

ANNUAL LEASE RENT
The LESSEE shall pay the Annual Lease Rent in advance every year on or before the 10th
day of January and LESSOR shall issue receipt for such payments. If rent hereby reserved

shall be in arredrs for a period of 30 days, whether the same shall be legally demanded or
not, LESSEE sh:?ll pay interest at the rate of 12% per annum for-arrears of rent.

-
=
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2.4. DEFAULT IN PAYMENT

3.

3.2. Upon receipt of the Co-developer Status from the SEZ authorities, the parties shall exeaste

3.3.

If cefault s made in payment of rent/any other charges for d:;v y;rrz:;l :;::cr ES‘:eSg;i,nlst
outstanding for a period of 90 (ninety) days after receipt of a nglh ce e the ey be
chall be lawful for LESSOR, in addition to or in alternative to arty c::hr‘3 Ui
avalable to LESSOR at disaretion of LESSOmctedR&Tto evict ﬁﬁékgm

from structures that have been e ereon a

and absolute owner, I[1:r::;‘r\\ridc:d that a notice in writing of at least 30 darv:c h?:igwl grvmﬁgt
LESSOR to LESSEE of Intention of LESSOR to take possession Ofmut?mé c!:r.mﬁedR e
where the LESSEE is taking reasonable steps to cure any defa LESSO

termnate this Lease Deed.

CO-DEVELOPER APPROVAL

Immediately after execution of this Provisional Lease Deed, the LESSEE wsljg‘ ﬂ?;bgf
application for| obtaining Co-developer Status before SEZ authorities along it
developer agreement executed with the LESSOR, and ensure that the sameafter -
considered by the first SEZ approval Committee meeting held immediately aft b
execution of this Provisional Lease Deed. If the LESSEE fails to submit the application 2
obtzin the SEZ approval as stipulated above for the reasons attributzble to the LESSEE
within one year from the date of this Provisional Lease Deed, this Provisional Lease Deed
shail stand cancelled and the land will be re allocated.

the lzasa deed and the same shall be registered at Sub-Registrar's office, Kazhakkoctizm,
Thiruvananthapiram immediately or not later than one month from the date of Co-
Developer Approval. By virtue of Govemment Orders obtained by LESSOR from Taxes (E)

t of Govenment of Kerala vide G.0.(P) No.94/99/TD dated 28.06.1959 and
G.O.(P) N0.283/2010/TD dated 06.12.2010 (Stamp Duty) and G.O.(P) No. 284/2010/TD
dated 06.12.2010 (Registration Fee), which exempts registration of instruments of
conveyzance on sale, lease, agreement relating to sale and lease to be exeauted by the
Information Technology Units and Information Technology Enabled Services and the
insguments of | conveyance on land to be executed by Information Technology
Infrestructure Developers, in all Government Information Technology Parks which are either
fully owned by Government or having at least 51% Government Control/equity as spedfied
in the Government Information Technology Policy, 2007 approved by the Government as
per G.O (P) 10/2|007[1TD dated 14th June 2007, the LESSEE is exempted from paying both

stamp duty and registration fee and if any other charges are applicable for registration the
same shail be borne by the LESSEE. PP

CANCELLATION CHARGES

In the event that this Provisional Lease Deed is cancelled at any stage from the execution
of this Provisional Lease Deed to date of commencement of construction due to reasons
attributable to the LESSEE, the LESSEE shall pay cancellation charges amounting to 0.5%
per acre or part thereof on the Initial Payment paid by the LESSEE and balance will be
refunded to LESSEE without any interest subject to the submission of duly registered

| L;‘— .
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cancellation deed of the Registered Lease Deed executed and the Ca—deyelopp,r
cancollation order from the SEZ development Commissioner. The LESSEE shall prm:lde Co-
developer approval cancellation order obtained from the SEZ Development Commissioner
and the cancellation deed of the registered Lease Deed duly registered beforeng;: t_]c:ub
reqistrar duﬁné the notice period. All necessary charges for the registration el%f @ a z}
deed shall be borne by the LESSEE, If the LESSEE fails to provide Co-developer Ia);g;@
cancellation order and registered cancellation deed of the Registered Lease ; suz
mentioned above, the LESSEE shall be liable to pay Annual lease rent, O&M ansmll =
other charges till the date of submission of the same to the LESSOR. The Lﬁ.‘fSSEE be
entitied to revoke the cancellation letter any time before the execution mneedmfor
deed of this Lease Deed. In the event of cancellation of this Provisiona! Lease

breach of defatit by the LESSOR, the aforesald cancellation charges will not be appﬁ(ﬁﬁ
and the entire Initial Payment will be refunded to the LESSEE. However LESSEEti-;e ok
provide a bank guarantee to the tune of 0.5% of the gross amount payable Lhajnd

land parcel in lieu of the cancellation fee which shall be retumned once the Lease

premium is credited to Technopark Account.

= 3.4. The LESSEE shall submit the following documents to LESSOR/ departments/ statutory
agencies within 6 months from the date of registration of Lease Agreement.

(2) LESSEE shall submit to the LESSSOR suffident Engineering drawings required for
submission to the following agencies for necessary approvais through the Technopark
Area Single Window Clearance Board.

i) Regional Tt%wn Planning Department
ii) Fire & Rsctue Services

i) Pollution control Board

iv) Kerzla State Hedrical Inspectorate

(b) If LESSEE's proposed IT building has a total built up area exceeding 20,000 m* the
application to MoEF also shall be submitted within the period of 30 days from the Effective
Date. |

(€) The LESSEE shall submit a project schedule, preferably on the software program Microsoft
Project, before LESSOR along with other statutory applications.

(d) If the documents are not submitted within the stipulated time, the LESSOR will condude
that the LESSEE is not interested to meet the 6 month’s period limit insisted by the LESSOR.
If physical construction is not commenced within 6 months of the Single Window
Qearance/MoEF Clearance, as applicable the LESSOR will have every right to resume the
Subject Land. In|such cases cancellation charges amounting 0.5% per acre or part thereof
on the Initial Payment paid by the LESSEE shall be forfeited and the balance amount will be-
refunded to EE without any interest subject to the submission of duly. registered
cancellation deed and Co-developer approval cancellation order by the LESSEE. The LESSOR
agrees to assist and co-operate with the LESSEE, In applying for the approvals to the extent
it Is possible for the LESSOR to do so.

- |
H"“%RMR mnvpmsmmn uowwxs VIRWANI

Page 7 of 28 : Abhilash D. S

e tnfarmatbon f




30! .

3.6,
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CONSTRUCTION COMMENCEMENT DATE:

The Construction Commencement Datet shall mezsn ltve(d"m: !amr:j;r f: rrt;;;;:;}ﬁrrg ﬁ;f';
datee of obtaltdng all approvals from 'l':-f_l\ru:{!axk e .mv;il? Vf; ( I’f:r:FFj - i:pﬂ‘il)zfﬂ‘ ’;
Cnvironmental (Clearance from the Ministry of l}zﬁr;fnm;.-m ;ﬁv [f’rr;:)fr'arﬂﬁf-}:rﬂf:ﬂt x ddnr;f-,d
all other statutory approvals wherever applicable. Coretnscdion ahv i
after avi atract avre) vith rrads
a4 the date n‘ stanting physteal cvil work. after avard of ¢ _ .
mobilization for the building, A mere site dearancs or conetrcon gf rf;ﬂ:{:;;fﬂ*;?g},q‘a;:
of land development will not be onsldered a6 commencemes & ;gmr:rr;:j o b} e
Construction Commencement Date 15 an Important milesdone 1o be
LESSCE,

3 % Yo
In the event |LESSEE 15 unable 1o commenc: construdion a6 D": the: u{r)mr'
mmmcncr:lner!t date, and complete the 17 phae as per the Pf“j‘ﬂf .Ar?ﬂ: f_‘j’f“g’g
by the LESSEE, there being no delay attributable to Foro: Majeure ';‘; '} LEF""{“ frct veor
LESSEE shall pay to LESSOR an amount of Rs.5 lakhs per acre or part theres Uv:rc;)f -
of delay beyord the propased completion date, Rs.7.5 lakhs per aae o bén;t kil
second year of delay beyond the proposed complction date and Rs.10  per d;.tr_*_
part thereof for third year from the date of defay beyond the proposed mkﬂm E
Even after completion of three years from the date of commencement _ mﬂ;‘,
LESSEE Is unable to complete the 17 phase as per the project schedule a;immed b{, 2
LESSEE, there|being no delay attributable to Force Majeure or the LESSOR, the Lezsz
Deed will be cancelled and Subject Lznd would be taken back by LESSOR. in whnd'l_cr:rﬁ,
LESSEE viill forfeit 50% of Initial Payment and balance will be refunded to LESSEE without
any interest, subject to the submission of duly registered ancelation deed a2nd Co-
developer appri:;val cancellation order by the LESSEE.

DUTIES OF LESSOR

The LESSOR shall provide Minimum Infrastructure prior to Construction Commencement
Date. Minimum Infrastructure means that part of infrastructure which is necessary for the
commencement of devdopment and indudes existing road access for construction
purposes to the Subject Land as shown in the sketch attached as Annexure IIT and
availability of pverage 18m wide road access to the NH-66, availability of sufficent
electricity powier for operation of phase I of the project as per the development plan and
provision for minimum power for the project office and adequate Water supply/or

rer.ommendaﬁm for permission for Bore well. The LESSEE or their agenitsftenants shall
dig any wells or bore well in the Subject

LESSEE is not obligated to commence co
Infrastructure is completed by the LESS
arising due to delay by the LESSOR to

LESSOR shall complete Roads and other Infrastructure amenities as spedified in the sketch
of the Subject Land (Annexure IIT) before |ESSEF's buildings are. ready for
commissioning.| If any delay or event happens on the part of the LESSOR, such time for
the completion) of the above mentioned amenities & infrastructure shall be mutually
agreed by the sfames and the LESSEE will not be liable for any delay in completing the
project on the Subject Land arising therefrom.

Page 8 of 28
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4.3

4.4,

4.5

4.5.

4.7.

The LESSOR shall provide 6m wide road access as shown in the Sketch (Annexure II) to
the Subject Land for construction activities and for the purpose of movement of
construction njaterials and men along with one road of average 18 m width by vay of
direct access to the Subject Land from NH-66 for both construction and commerdal
operations of the project to be developed by the LESSEE. The LESSOR shall also provide
average 18m wide road connedtivity between the two parcels of 9.73 aares of non SEZ
land and 10 Acres of SEZ land ear marked for Embassy Taurus World Technology Centre
and the traffic through this road shall be controlled as per the rules of SEZ. LESSOR shzil
retain ownership of this road and the LESSEE shall have the right to suggest mod'ﬁcations
to the road construction and fumiture in compliance with the relevant norms and without
redudng traffi capadity of the road.

; i other point in
LESSOR shall supply power at 11 kV from their 110 kV substation or any
PHASE ITI Campus through an RMU (Ring Main Unit) from where LESSEE has to t2p the
11 kV supply through cable trenches provided by LESS{(OR.

The LESSOR, being the electricity distribution licensee, shall provide the required power
for meeting the requirements of THE PROJECT as spedified in the development pian and
also extend the same to the IT/ITeS customers at concessional rates as perrmm.by
Kerala State FElectridty Regulatory Commission (KSERC).The LESSOR si'fall provice
technical support as required in accordance with the Development Plan submitted by the
LESSEE before the single window clearance board.

LESSOR shall construct a centralized sewage/sullage treatment plant at a location as
indicated in the Master plan of Technopark Phase III Campus. The sewage/sullage
gmmmmmmmmarpmmmmmmuﬁmmm
whemnvﬁllbepeatedaspammspr&smbedbymmmmm
ImWWbﬂonﬂalmmmmMMmm
used for non-potable purpeses will be supplied on chargeable basis. The LESSOR agress to
ensure that the {Centralized Sewage Plant has adequate capacity to treat the volume of
magespedﬁeqbyﬁaeLESEEiniBDevebmnatﬁanfnrﬁeﬂmsmﬁtmdmﬁn
Single Window Clearance Board. The LESSOR shall cause the intemal storm water drain and
any other water|channels situated on the Subject Land to be shifted to an adjecent land
parcel outside the Subject Land at the LESSOR’s cost, within six months of signing this
Provisional Lease Agreement

The LESSOR shall make all endeavour to provide the LESSEE in obtsining water for
construction adivities and a permanent source of water supply induding but not Emited to
the right to extract ground water from the Subject Land. As Technopark is getting water
from Kerala Water Authority, this cannot be used for the construction purpose. In the
event of the ground water or water supplied by the LESSOR is found to be insuffident for
the Subject Land, the LESSOR shall grant permission or recommend to the relevant
department of GoK to grant permission for digging bore wells, laying pipes agross roads,

rivers or Panchayat/public land for the purposes of obtaining water connectivity for the -

Project at the expenses of the LESSEE. The LESSEE or their agents shall dig any. wells or
bore well in [the Subjet Land only with the prior authorized approval from
Technopark/Ground Water Department, Government of Kerala.

MAYPRASA{%SRD
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T HNOPARK S

Qb Laed shadlt st with the LESSOR aixd the buildings/

THe e and oxrership of the he property of the

: i s i {
ST S rnsueiad on the ubiect Land by the LERIE shall renk . ‘
:‘:\\“.."{ m:.i e LERXOR il hove 1o tight, titke o inteest In the stiuctures, builktings
and 2y other Inproverments coestnuind o the Rubjedt Laxh Upon expliy of the Teon
A ary renenol, the et Land dall revert to the LERSOR.

. h & entithksd to enter
™ LESOR A goad and voR! btke o the Subixt Laxd amxi as K
o IS laas Doed 1 orelelion o the uibject Land with the l!"_Nf In the event the
LOSTE sty any Lss o damooe Qe to defective tithe of the LESSOR, the LESSOR

ndriaies 20 domnty the LERRUE fur the sumey

The LESSOR i the ahsolde owner of the Sublect Land and i well and sufficiently entitled
2 own and raasr possess ofF the same or any part thereof without any impeciment
whziever and that o athers whorstever have any manner of subsisting rights, title or
raorest o Nave o will have any calns, In respedt of the Subject Land or any portion
Shernet. There are no Rigalions thraalanad o peyxding in relation to the Subject Land or
27y nrtion harad to the et of the knowiade of the LESSOR.

The LESSEE shal be ghven the sle and exciusive right with respext to the Subject Land
nCuding Dt ot Emidad o all the devalopiments therson and to all revenues Induding
adaness and doposts ot tharvfiom and the LESSOR shall have no rights or daim
Wwhzsoaver with regands to the same,

20 The LESSOR shall ansure that LESSSE and/or the ocaupants of the units within the Subject

al

Land have unhinderad acoess to all the commun facities made available in the Subject
Lanc and the Phase I Campes wiich i baing provided by the LESSOR. The LESSOR shail
ensure that pursuent o the LESSOR antering into any agreements with third parties with
respect o any portion of the Phase 1T Campus, this right of aocess by the LESSEE and/or
the ocapents of the unds within the Subject Land to the common faciies shall not be
affectad during the Term and any renewals thereof,

The LESSOR shall not alionaty, encumider of transfir any tights or interest whatsoever in
ti‘se&ivjectum.hfa\uro“emp\m\\mm the Tornm or reney sud to
tarms of this Lease Deed. o SR

DUTIES OF LESSEE

mm_mm&bj«tmm conveyaed by this Lease, and shown in Annexure IIX
mmma&mfwwmmmm&mtm of minimum 80,000
sq.ﬂ.mwmsb}nmmxﬁmnmwmimmmm‘d
byLESS(RTheﬂuximmFARpamiﬁedbSmwrrpolcywﬂdtdﬂbeeﬁi‘cﬁ\em
mmﬂmmmmmlm madmum parmissible coverage shall be 40%
and shall be implemented in accordance with Annexure IV Co-Devaloper Quidelines. s

qubiﬂEMMmmﬁmslaimwmgmm“\mw
Wmmmm“wammmmammwwmm
underground cables at the cost of the | ESSEE.

R NAIR AJAYPRASAD PASM
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53.

S.4.

D

5.7.

Hﬂlﬁéﬁ:nma ' AJAYPRASAD PADMAPRASAD JITEN

LESSEE shall also provide their own arrangements for backup power as required for
mmmap{malstmﬂbctakcnfmﬂmacdrkallmpcdmandmem
Distribution Licensee-Technopark.

|
i from the LESSOR.

LESSEEsinIadhaetnmepmcedumlakidmnfu'mﬂhgm
mmmfmman;mmmmmmm_wmdmmg@m
pm&bdbylESSORasmeeSMHdardmwmdpow\;eam. ssued
by LESSOR from time to time. Since connecting of fluctuating loads to gndt_mvmmme
\ﬁtagcmmﬁds,mmmnbehammlmusymdwm he
mmmmammwgmm,nmmmmmdmmmf
mmswmeofbmwbyuﬁrgniesawmmsetsorawuﬂ@rdtmﬁﬂvematnds_a
its j 'acﬁviﬁsonmeSubjectLand.TheLEEOR,bgngmepwﬁmn
Emmgwallkm'dememquhedpowaformeeﬂ'gﬁemum&mmm
as spedfied in the Development Pian of the LESSEE.

mmmﬂ%&lmmhrdﬂxﬂdﬂw.ﬁm?ﬁwmw
mmmmmemgemmmwmwmmmmme
wasteaspa';duecﬁomgivmbymemmalsoaspefnmmwenﬁedw
Government/ Statutory Agendies in this regard.

The LESSEE and their agents/tenants shall not bring bannedplasbc materials, plastic
coated papa'qusjp!atesmdomernm-bbdegmdauemm!swadememm

Subject to Clause 5.12, the LESSEE shall not, except with the permission of the LESSOR in
writing, transfer, sell, mortgage, lease, sub-lease, give ficense, sub-icense cr alienate in
any manner the lease hold rights of the Subject Land and structures therein, in favour of
anyﬁﬁrdpaﬁy%mmseﬁieLEﬁEEuanéas,aﬁameshanymermeleasdﬂdofﬁe
mjmm@dmmaQnmmmmmaﬁem&mmm
sub-LESSEE or the entity which takes over the LESSEE's company shall pay to the LESSOR
such additional 'sums to be determined by the LESSOR and such a Transferee, Sub-1 ESSEE
or entity which takes over LESSEE's company or the Subject Land and interest over the
Subject Land shall be bound by terms and conditions of this covenant. The additional sum
as payable by the LESSEE shall be calculated as the lesser of the following:

a) Amount calculated at the rate of 5% annual escalation on the price at which the last
normal land transaction was done in phase 3 campus, with the escalation calculated
fmmtheqateofmelastnonnal land transaction till the date of the transfer, minus
the price at which the last normal land transaction was done in phase 3 campus.

(b) Differential amount as per the then prevailing rate card of Technopark as approved
by the Board based on market corrections and the land lease premium already
by the LESSEE.

If such a transfer of lease right or takeover is wamranted through a Bank/Finandial
Institution from|whom the LESSEE has availed loan and the LESSEE has defauited and the
Bank/Finandal Institution proceeds based on its legal rights and as per the terms of the

Page 11 of 28 Abhilash D..§
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L3 . 210 . . . :]
B agredment exevuted with the LEsstr and the LELSOR, then .tflsv ]“'“. d:ff:n u:;;,
I s chares desoriedd above shall bo payable to the LESSOR as st dhaiges wl -
ok o the \}\t\u\;mu\l it whoever hag taken possession, either theough Cout ¢

Law o by Rwoling any statutory 1Hght,

[t to Caese 5,12, any take-over of the LESSE I'-.(‘mnp.-un{ by t]ll:'.l‘!km i: :120:::,'
of ahaes o .\bﬂ\\lal\ltﬂ pumber of shates s as to resolt cither in .I K Con xt c“ -
managament pf the LESSEE-Company or In the change of the nwmgmw:a ¢ iul
LESSEE-Company will be treated as an indirect transfer of the leaschold property an 'm
LESSOR will b entitied to the benefits calculated as If 1t 15 a reqular transfer of the
asehold propaty to another entity.

S8 The LESSEE may hypothecate and/or create charge and/or avate “‘!"’f enaumbrances
and/or nmtga'gz 11\120( assets created on the Subject Land for lh(.: limited Dlm? of
ofering such assets as seaurity in favour of the lenders for seauring any amount and
payable by it to such lenders with the prior approval of the Board of _l_ER‘S‘OR. Howowver,
& such mortgages, charges or encumbrances shall be subject to the nght:; of the LESSOR
under this Lease Deed. The LESSOR agrees that the lender shall be entitied to sell, convey
or tansfer the assets so charged with the Prior approval of the Board of Technopark as
stpulated in Cause 5.7.

58 In case the LESSEE request for a No Objection Certificate for creation of fien, charge or

mortgage of the leasehold rights, a tripartite agreement shall be signed among LESSOR,

LESSEE, and Bank/Finandal Institution for creating such lien, charge or mortgage to a

Bank/Finandial Tnstitution. It will be spedified in the tripartite agreement that creation of

such lien, charge or mortgage shall be subject to the condition that there is no daim over

e Subject Land with respect to ownership of the LESSOR and that lease can be re-

assigned by the Bank/Finandal Institution only to an entity approved by the LESSOR and

upon payment;of ll dues due to the LESSOR and upon executing an undertaking that

ammmmumﬁnuempayanmwmmmm

comﬁﬁmsofﬁ}eﬁi;LmDeedalmadyexeammmmemMapﬁymmem

| mumﬁsmumn@sasﬁmeLeaseDeedwasaemnedbyﬂm@aﬁymmmeLm

, On compliance! with the above conditions, such a no objection Certificate shail not be
j = denied to the LESSEE by the LESSOR.

5.10 The LESSEE shall abide by all applicable rules and requlations and orders of sector spedfic
IT/ITeS units in SEZ.

5.11 That, the Subject lLand shall be used by the LESSEE only for the purpase of the development
of THE PROJECTIand the SEZ area shall be used only in accordance with the conditions
down in the SEZ approval letter dated 22/06/2009 and subsequent amendments if any and
the companies operating from THE PROJECT shall be entitled to privileges, subsidies or

t concessions as may be applicable as stipulated in the IT policy of. Government: of Kerala
‘ from time to tlme

HMS%:I R NAIR ! AJAYP
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5,12 CHANGES IN CORPORATE STRUCTURE/MANAGEMENT

S.12.1.The LESSEE shall Inform LESSOR on any material change in corporate structure

»/ any
Sonficent change in its management Induding appointment of person, persons of
entity as agents for payment of lease mntn.tslnumtumce d't_.lrt;«:sf t:ir any oitfr;ecé
charges within thirty days of such change with necessary Copies © iy, oot
documents to the LESSOR.

S.12.2 The LESSEE shall not also change the NAME/ OWNERSHIP/SHARE HOLDING PATTERN

dﬁw(hmrwdmhgﬁve;xwiodﬂﬂﬁ:LmDmd,witMobﬂﬂngpmr
aam-edappwdformchangs(wﬁmwomldmnrﬂbemwy
\\M)WMMinammmmwlmM(m
mm)mmmmmmmdmdm
am.mwmmmmmmmmmmw
ﬂteLESSOR;LEERMhawmeﬁghtmbmddaisaﬂhnpaaofmm

5.12.3 Notwithstanding anything contained in this Agreement, the shareholders of the LESSEE

(pursuant to the agreement dated September 21, 2017 i.e. M/s Embassy Property
Developments Pvt. Ltd. and M/s Taurus Travancore Holdings 2, a wholly owned
scbsidiary of Taurus Investments Holdings LLC) shall be permitted to transfer the
shares that they hold in the LESSEE to each other with the prior approval of the
LESSOR (which approval shall not be unreasonably withheld) and without payment of
any charges pursuant to Clause 5.7, after the completion of Project in all respeds in
acoordance with Annexure-V of this Agreement.

4 Notwithstanding anything contained in this Agreement, the shareholders of the LESSEE

S.12

(pursuant to the agreement dated September 21, 2017 i.e. M/s Embassy Property
Developments Pvi. Lid. and M/s Taurus Travancore Holdings 2, a wholly owned
subsidiary of Taurus Investments Holdings LLC) shall be permitted at all times to
transfer their shareholding in the LESSEE to a REIT with the prior approval of the
LESDR(M?dIappmvdstmllmtbeunmasaﬁbiywﬁmdd)wmmMmd
any charges to Gause 5.7, (but subject to receipt of applicable approvals from
SEZ tes and the completion of Project in all respedts in acrordance with
Annexure-V of this Agreement), provided that the REIT is registered or managed by
mdm@m&mmmmmwmsmm
21, 2017 i.e. M/s Embassy Property Developments Pvt. Ltd. and M/s Taurus Travancore
Hoidmgsz,favdﬂymnedmbsimaryomeInwestlmtswtingsuCaby
maﬁesmnudledbyatleastmeofmesiwemhasofﬂnmmmﬁa
agreement dated SeptembaZl,ZOl?i.e.MjsEmhasmepeityDevebprM
Lm.mdeTsTaumsvaanmreHolcﬁngsz.aandaiﬁdaynme
hwmhnmtsiﬂddhgsLLCFormepumoseomeAgmemenn‘Rm'shanmama
malstatelmesunmwst(asdeﬁnedinﬂeSeuniﬁesawExdwgeBomﬂofhﬁa
(Real Estate estment Trusts) Regulations, 2014). '

5.13. The LESSEE may permit or allow its own Group Companies, affiliates, parent company,

subsidiaries or divisions to occupy, function or work in the Subject Land wi
A within
norms and rules, and shall inform LESSOR accordingly. jed e

”R'Sﬁ: R NAIR mww:pjnmpmsm mv&;mmwm '
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5.14 The LESSEE shal| insure and at all times during continuance of this lease, keep insured all

S.15

5.16

5.17

5.18

5.20

5.21

Structures and equipment that may be erccted on the Subject Land against loss or damage
by fire, natural|calamities and against third party liabilities. LESSEE shall use insurance

money received|from insurance company to rebuild and restore structures to their original
condition. ;

The LESSEE shall be liable to keep buildings and structures constructed/erected in the
Subject Land in a good state and shall restore any damage or injury or waste caused
thereto and if the LESSEE neglects to do so, the LESSOR shall have all rights to restore the
structure to a good condition and to recover costs incurred from the LESSEE.

LESSEE or their|agents/tenants shall not cause any disturbance, annoyance, nuisances,
and/or damaggs to LESSOR for peaceful functioning of other campuses/ umits in
TECHNOPARK PHASE III Campus,

LESSEE or their agents/tenants shall not use the Subject Land and buildings and structures
for any purpose! other than the purpose for which the Subject Land is taken by LESSEE
without prior authorized approval of LESSOR.

LESSEE and their agentsftenants shall allow persons and vehide entering and leaving
TEGiNOPARKPﬁEEmcampmmbeMnﬁnedbyﬂaﬁdLE&Jwamniyagaw
authorized byLEISSORforpm'poseofsea.lritydmdng.

LESSEE shall have full control of the access to the Subject Land under this Leasa Deed. The
LESSEE and their tenants shall permit the LESSOR/its offidals/its agents to enter the
Subject Land, buildings & structures therein at all reasonable times to inspect the land,
buildings & structures, in the event of reasonable cause for the same, about the functions
carrie:dout&erein.

LESSEE and the1| agents/tenants shall on request from LESSOR, fumish to LESSOR all
necessary i like Software export/tumover details, annual report and general
information adivities and the performance related information available in the
public domain as{may be stipulated by the LESSOR during the term of the Lease.

The LESSEE and its tenants shall not collect amy money as Security Deposity
GuaranteejDonatjonlCong‘deratjon etc., from its employees, apprentices, trainees, pubiic,
etc., mwmdsfbywavofamidaaﬁonurgmﬁﬁcaﬁmuseamlyfuprwiﬁngunﬁmmt
in TedmoparkP’-lASEllI(hmpus. In case any security or guarantee is required from
empioyees]traineg[applmﬁces,etc., the same is to be obtained either in the form of a
duly executed ity Bond or Fixed Deposit drawn in the name of the person offering such
security and the|same is to be endorsed for the purpose in favour of LESSEE, and duly
intimated to LESSOR in writing. In case LESSEE violates this condition or if any complaint
received by LESSOR is proven true that LESSEE has violated this condition, LESSOR will
have every right to terminate this Lease Deed immediately and evict LESSEE from the
Subject Land. |

/
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5.22 The LESSEE shall from time to time pay all statutory taxes, and other taxes induding

5.24

7.1,

Property Tay, due to Government and other local bodies as required by Law, if applicable 2s
por SEZ norms in future and will be liable to pay for water and mmmmw'lmﬁw
and supplied by the LESSOR at tariff and procedure fixed by LESSOR ,an?? mmh o
all Codes/Rules/ Regulations, etc., laid out by statutory aa_mnﬁa l.cSE!tE W
Blectrical Inspectorate/Kerala State Eleciriaty Regulatory Corrm:ssion}l(cfala‘ S i

Control Board for development on the Subject Land allotted and construction uildings
wherever applicable.

The LESSEE and their agents/tenants shall cbserve and perfo:m all rules and ‘regu_Iabons
mwmmmﬁmmmmmmmmmmm
Act, Workimen Compensation Act, %mtdmmm“@smm
Benefits Act or any other statutes governing relationship of employees incuding Factories
Act and Fatal Acddents Act wherever applicable.

If the LESSEE violates conditions herein above mentioned and/or conditions stipulated in
Annavure V. Construction Guidelines, and such other rules and regulstions framed by
L.':'S.%R..whidxtmadlisnotw:edevmaﬂaﬁﬁ(sixbf)dayscfrec@tofanﬁcefmnﬁ?
LESSCR. LESSOR shall have right to terminate the leese and evick LESSESjtheir
agents/tenants from Subject Land after giving registered notice of three months. In which
mm,mmmmecﬁmwmmmmsﬂ
Mommnﬁmaam{asﬂmduiy@mm&eﬂmﬂg&e
terminztion period. If the LESSEE fails t provide Co-developer approval cancellation order
and cancellation deed as mentioned abave, the LESSEE shall be fiable to pay rent and cther
charges till the date of submission of the seme. Tt is however darified that if the LESSEE has
mmmcadtahngstemmmesafsfacﬁmofﬂummranedyawtﬁsdume
LESSCR shzll not terminate this Lease Deed.

Page 15 of 28 Abhilash D. $
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7.6.

| | b-
1 l-nm%4J R NAIR | mawm%m

improvements made by the LESSEE, the LESSOR shall pay (o e 182285 tintmpsensir, s
may be detemiined through a valuation process In sccordance vty (vaites greesctz o iy
Kerala State Public Works Department In force at the relevant Wi, A sgqhi b de: rorige,
to give affect to this dause will be borme by the LESSOR,

thercof. HUMTT, i case the LESSOR desires W retaln builldievy., Sriusines, aedi 155 o

The LESSOR shall, consider the applications submitted by the LESEE for gettion resszrzey
approval or sanction from the GIc):Ivcmmcnt of Kerala for the devdopmmt of the prr,jf::.
expeditiously a5 possible ifitis found that any statute or regulation requires the Vﬁi.‘“f.
approval or sanction of GoK. The LESSOR shall ensure that all approveks relzted to e
Building permit and other permissions within the purview of the Single Viindow Cezrence
mechanism of |the LESSOR are cleared expeditiously at amy rate vithin a perm.rr.t
exceeding one month, on submission by the LESSEE technically dear applications

conforming to| Kerala Municipal Building Rules (KMBR) and other statutory Rudes,
Regulations and Norms

The LESSOR shall not be responsible for develupmentcfanyhxfrﬂ@ewi&h'i‘{ﬁ
PROJECT. It shall be the sole responsibility of the LESSEE to develop the entire
infrastructure as per the Project schedule on the subject land. The LESSOR shail however

assist the LESSEE in obtaining the fast track approval for all licenses, permits as per the
development plan of the LESSEE.
|

The LESSEE shall not require any permission or approval from the LESSOR for subleasing
the built up aren} to any third party for the purpase of development/use in accordence with
the developmeqt Plan and carrying on business operations. However LESSEE shall inform
in writing wiﬁviail the particulars before subleasing the built up area o any third party.
Similarly, for the successful implementation of the project if any portion of the Subject
Land hasmbgmbleasedmammerﬁmyowneddiredorhﬁrectmyafme

shaﬂnotbeappnmue.mmiscasealso,memmmmmmmm
all parﬂwlarsbgfmemblmsi’ng the portion of the land to

the fully owned subsidiary.

. promote THE PROJECT as a destination for
mesbngﬂam?simummmlstepsnemwfamesaidmnsmnbe&e

authorities with in the specified time |imi

ts and also to take all efforts to
10,000 jobs within 6 years from the Co generate at least

nstruction commencement date

-
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7.7.

7.8.

7.9.

7.10.

That on duly performed and observed covenants and conditions m%hmu}swﬁ
Deed and on biving notice in writing, (sent by registered post 1o of the LESSEE to
calendar mmnﬁ before expiry of present lease period), of the '"m?ﬂ"“, o the ol
have lease hold period extended for a further pemd from date O EX]IJ'TY ofm@bo;
lease, the same can be extended beyond said period only by mutua ::e:m-:t. ik
PARTIES herﬂT with a right of first refusal by the LESSEE with which the origina

agreementhasbeenstgnedandit mustbelhrwghamgista'edfr@doam

The LESSOR arLd the LESSEE are contractor’s independent of one aname;;:nd neither has
the authority to bind the other to any third party or otherwise t;;ct Pgsrties representative
of the other unlif.m otherwise expressly agreed to in writing by hereto.

Failure by either Party to enforce any provision of the Lease Deed shall not constitute 2
waiver or effect the respective Party’s righttnrequitemeﬁ:mrepesfnmtancesﬂﬁaf__ o;‘
nor shall either: Party’s waiver of any breach of any provision
this LeaseDeeduusﬁbMawaWaofanywbsequmtbreadlwmdﬁfyﬁem
of any provision of this Lease Deed

FORCE MAJEURE

If,onaacount._ofreasunsofFomeMajeure,perfmmnceofobﬁgaﬁors of any of the
Parties is delayed for a period of up to six (6) months, the comresponding period for
performance of the obligation shall stand exdended by a similar period. However, if
situation of such Force Majeure continues beyond six (6) months, the Parties shall attempt
marriveatalmumallyacmptable resolution to determine the fair manner in which
pmvisionsnfti':‘eLeaseDeedmaybeimpla-nented.

For the purpos%ofmisﬂame,‘Force Majeure” shall mean any event or drcumstance or
ammbinatimqfevemsand drcumstances, which satisfies 2ll the following condiions:

(M) fnamﬁallyandadvemelyaﬁectsﬂ\epafmnanceofanobﬁgaﬁmcfﬁue
affected Party; and

(ii) '?rebeymdﬂmeoontolofmeaﬂ'ecmdl?artv;

and indudes (:?viﬂ'lout limitation), subject to satisfaction of the above conditions, the
following evmtjs and/or drcumstances:

|
0} wer, (whether dedared or undedared), invasion, armed confiict or act of
fl,orelgn enemy in each case involving or affecting India;

(i) r'fevoluﬁon, riot, insurrection or other dvil commotion, act of terrorism or
§abotage;
AJAYP ADMAPRASAD MOHANDAS VIRWANI
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@) btrikes, industrial disputes and/or lockouts direatly affecting the Project
xonstruction and/or Interrupting supplies and services 1o the Project for a

continuous period of 30 (thirty) days in a year, for reasons not attributable
o the affected Party;

(iv) liﬁdusiﬁal shortages of construdion material or labour affecting the
ronstrudion industry generally in the state of Kerala, and not attributzble
lomeaﬁecmdParty;

(v) Llange in governmental policy, Laws, or regulations directly affecting the

ject, induding but not limited to expropriation or computsory 2cquisition

by any government authority of any Project assets or rights, other then for
reasons attributable to the affected Party;

() ads of God or events beyond the reasonable control of the affected party
Wmmwmawmmm,mmedm
natural elements, induding lightning, fire, earthquake, unprecedent=d
rains, landslide, subsidence, flood, storm, cydone, epidemics or plagues or
any other similar effect; and

(vi)  any judgment or order of any court of competent jurisdiction or siatutory
authority in India made against the Company in any proceedings cther then
for reasons attributzble to the failure of the affected Party to comply with
any applicable Law or on account of any breach thereof.

() Any pending or future liigation volving the subject bnd of th
Mwmmwﬁmwmmmmuema
metimeofexemtionofmePrninonalLeaeAgream

7.11. ENTIRE AGREEMENT

! andﬂEFlameWod(Agreeme:tm:tesﬁ'lee!ﬁeageemem
bet\f{eenﬁ}e | vﬁﬂarespeatnmead:jectmauzlﬂﬂnamwaﬂcmﬁs
previous agreements ifa:y,andnegoﬁaﬁmme:mf,furtheSdndﬂed Preperty.

7.12. SEVERABI

If any dause or provision afﬁlisLeaseDeedisinvalidurunmfmrmlieatawmleuﬂer
then-current laws, the remainder of this lease shall not be affected thereby, and this lease
shall be modiﬁ?dsothath place ofeammaameu-pmvﬁhnnfms&asem
there will be added as a part of this lease a legal, valid, and enforceablé dause or

provision as similar in terms to such illegal, invalid or unenforceable dause or provision as
may be possible. |

HRIS%TRNAJR . AA PADMAPRASAD
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7.13. GOVERNING/LAW & LANGUAGE OF CONTRACT.
!

If any question arises as to the interpretation of the provisions of this Lease Deed or 25 o
matters not provided herein, the Parties shall consult with each cther ateadnz;:_zncz
andrmweakhdmmmgoodfaﬂh.ﬁmmalmmgmbereadﬁﬂpﬁ
days after thel commencement of such negotiations the Parties shail have the option
refer the same to an Arbitral Tribunal comprising of three (3) arbirators. Each Party sl
mmﬁght}nappdﬂmarbhatorandﬂwhmﬂ)awant&iabﬂmtnﬂalm
the third arbitrator.

The arbitration proceedings shall be governed by the provisions of the Arbitration and
Condliation Act 1996 as amended from time to time. The vermeforg.-th pnceec"mgm
be at Thiruvananthapuram and the same shall be conducted in English cnly. Cous in
Thiruvanantmbmam alone will have jurisdiction to setile aﬂ_ disputes that may arise
be!.weenmepzlarﬁeshaem:eganﬁngtermarumadiﬁorsmmsleasebeed.

7.14. VALIDITY

This Provisional Lease Deed shall be valid for a period of one year from the date of
execution of the same. If the LESSEE fails to complete the post Signing formaiibes
induding the submission of application for Co-developer approval as stipuiated in davse 3
above this Provisional Lease Deed shzll stands cancelled and the land will be re-allocaied.

EDULE OF THE PROPERTY:

District: j Thiruvananthapuram
Taluk: i Thiruvananthapuram
Sub District: Kazhakusttam
Firka: Kazhakuttam
: Thiruvananthapuram
Desam/Muni: Attipra
Block No.: ! 17
Piot No.: . SEZ-3
Extent: 10 Ace
+
R NAIR . AJAYPRASAD PADMAPRASAD
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Re .Nos ArainSo M = et T L Tl S N T P S Tk
| 279/1 (Part) ___._j_:;_“m;a_ln_sq.m HECHNG AL
[ 279/2 (Part) a0 S
(2783 (Pat) 23375
| 279/4 (Part) 705.25
| 279/5 (Part) 472.5
| 279/6 (Part) 240
| 279/7 (Part) 594
| 279/8 ' 1670
| 278/9 *. 1175
| 279/10 i 220

279/11 a 1635

279/12 (Part) | 178

279/13 ; 315

279/14 ; 910

27S/15 - 810

279/16 1280
279/17 ' 1360
279/18 400
— 279/18 s 2610
\ 279720 150
250/8 (Part) | 420
280/3 (Part) 506
230/10 1700
280712 (Part) 305
280/17 (Part) | 1242
280/18 | 845
280/19 : 545
i ;
281/5 (Part) : 111.75
282/1 (Part) | 535.39
282/5 (Part) | 652.83
| 282/6 (Part) 248.09
282/7 (Part) | 173.59
282/10 (Part) | 1139
282/11 (Part) | 1513

282/12 (Part) 901
[ 35372 (Part) 78

353/3 (Part) é 925

355/2 (Part) 495

355/3 (Part) ' 388

355/4 | 1780

355/5 | 1290

355/6 (Part) 1136.25
| 355/8 (Part) 220

355/9 825

HRLE% R NAIR mwnm
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v
(3%

LRI LR}
355/10 | 5
355/11 (Part) | ai1 7%
| 355/12 (Part) 375
358/3 (Part) 286
| 358/4 (Part) | 1408 w
358/5 ; 800
L l 520
358/7 i_ 925
358/8 (Part) | 1638
359/6 (Part) | 555
Total Areain SqM___| 40462.95

An extent of 10 Acre (Ten acres) of SEZ land comprised in Resurvey Nos.279/1(part),
27972(part), z:enkpan), 279/4(part), 279/5(part), 279/6(part), 279/7(part), 27978, 279/3,
279/10, 279/11, 279[12(part). 279/13, 279/14, 279/15, 279/16, 279/17, 27918, 279/19,
279720, 280/8(part), 280/S(part), 280/10, 280/12(part), 280/17(part), 280/18, 280/19,
281/5(part), 282/1(part), 282/S(part), 282/6(part), 282/7(past), 282/10(part), 282/11(part),
282/12(part), 353/2(part), 353/3(part), 355/2(part), 355/3(part), 355/4, 355/5, 355/6(part),
355/8(part), 355/9,|355/10, 355/11(part), 355/12(part), 358/2(part), 358/3(part), 358/4(part),
3585, 358/6, 358/7, 358/8(part), 359/6(part), 359/7(part), Plot No.SEZ-3, Block No.17 of
Attipra Viilage, mqmmmM Taluk, Thiruvananthapuram District, Kerala State.

| Boundaries:

| B : Technopark Intemal Road

’ West : Te‘"iwpﬂm Intemal Road

| North + Technopark Intemal Road
South

: Technopark Intemal Road

Abhilash D. S
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IN WITNESS WHEREQF

Thi
¢ S2id LESSOR ang the sald LESSEE have
> Written,

month and year

SIGNATURE OF LESSOQR:

WITNESS 1:

WITNESS 2:

SIGNATURE OF LESSEE:

WITNESS 1.

WITNESS 2:

HFUA%:R NAIR

TEC‘ .‘b- ™t = -

-INOPARI + 1

put their respective signatures hereunder on the day
KW

H H R NAIR

CHIEF EXECUTIVE OFFICER

TECHNOPARK
THIRUVANANTHAPURAM— 695581

43081
0V

=y
(]
-
-
=
-
-
r
f>

SpeevaLsan .
NARKEEAU.S

iruvananthapuram — 695581

TECHNOPARK W SREEIN YIIBYON

Thiruvananthapuram — 695581

-

AJAY PRASAD PADMAPRASAD JITENDRAM AS VIRWANI

AUTHORIZED SIGNATORIES
WINTERFELL REALTY PRIVATE LIMITED
9, BELHEAVEN GARDENS, KOWDIAR, TRIVANDRUM -695003

R.pmallavmay

WINTERFELL REALTY PRIVATE LIMITED
9, Belhaven Gardens, Kowdiar, Thiruvananthapuram-695003

BAY" s

WINTERFELL REALTY PRIVATE I.IMITED
9, Belhaven Gardens, Kowdiar, Thlmvananﬂlapumm-ﬁssoos

' DASVIRWANI

-
£ \,:‘

AJAYP ADMAPRASAD JITENDK? p
/
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ANNEXURES.

Annexure |: Definitions

Annexure I1: - Layout of Plot Sg7 -3

Annexure I7: Masterﬁ’lanforTedmoparkPhammCamas
Annexure IV: Co-Devaopment Guidelines

Annexure V: Construction Guidelines

Annexure VI- Frame work Agreement dated 30.09.2015

Annexure VII- i) G.O(Ms)No.26/2014/IT dated 10.10.2014.
ii) G.O(Ms)N0.33/2015/IT dated 26.08.2015.

Annexure VIII- Stage wise development plan.

'ANNEXURE — I: Definitions/ Glossary of Terms

| 1) SEZ: Special Economic Zone

2) KSEB: Kerala State Electricity Board

3) KMBR: Kerala Munidpal Building Regulations

4) IT/ITES: IT & Information Technology Enabled Services

5) GoK: Governrr‘mt of Kerala

6) REIT : Real Estate Investment Trust

7) NBC: National Building Code

8) LEED: Leadership in Energy & Environmental Design

9) GBC: Green Building Coundil

10) FAR: FIoorA.rea Ratio (also known as Floor Space Index- FSI)
11) ASHRAE: AmmmnSoaetyaneatmg, Refrigerating and Air-conditioning Engineers
12) LPD: Lighting Power Density
, 13) VOC: Volatile Orgamc Contents

14) kV: Kilovolts

15) RMU: Ring Main Unit

16) MoEF: Ministry'of Commerce and Environment & Forest

17) Construction Commencement Date:

The date falling 6 months from the date of obtaining all approvals which indudes the
receipt of Co- Developer Approval from the Ministry of Commerce, dearance from Ministry

of Environment & Forest (MoEF) for the project (wherever applicable), building permit
under Single Window Clearance Board of Technopark.

18) Minimum Infrastructure:

Minimum Infrastructure means making available an average 18 m direct road access for.
construction trucks from the NH 66 to the leased land, making available minimum Power for
setting up the Project Office and adequate piped Water supply from the Ke(ala Water
Authority.

|

. o
| .
H H R NAIR : AJAYP PADMAPRASAD DA VIRWANI
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|
LAYOUT OF THE LAND FOR M/s.WINTERFELL REAL TY PVT LTD
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|IANNEXURE- 1V: CO- DEVELOPER GUIDELINES
|

- The building design, spedifications, construction and various services shall be in strict

adherence to rtquclive provisions of NBC/KMBR-1999 with latest revisions.

The general aesthetics of the building shall be as far as possible in conformity with the
general Architectural style followed in the campus.

- Technopark desireé to have a campus without individual compound walls to achieve a friendly

campus and to have cost effective facility sharing model for its clients.

. The minimum set-backs around the building shall be as per the norms of KMBR.

The maximum height of building shall be limited to 90.00 meters to tip of ridge of sloping rocf
(if any).

The land around tpe building shall be landscaped and maintained with walk ways and roads
inside the plot, either paved or black topped.

All buildings shall have a rain water harvesting system. Storm water drains will have to be
constructed in each plot and surplus rain water should be drained into main drain along road.

. Al buildings shoujd have dual plumbing system and recyded water should be used for

flushing and gardening.

Normally all bulldir'gs constructed by Technopark in Phase Il are designed for Green Building
conforming to Green Building Standards; hence Buildings constructed by the LESSEE should
also conform to Gr}em Building Standards.

|
|

R NAIR | AJAYPRASAK PABMAPRASAD JITE
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TECHNOPARIK

| RS | A RTR RETUNA T

10,
The tollowing mlkh,lLlllk“a e Lo e followed I respect 1o this;

L Ih" l‘\l\ ‘\‘.ﬂl t‘l ‘\‘ lN! |‘|“5.||‘| O h“ I l‘“.‘.‘ll ‘l“.

. A, Y |
e User oo e Iy housekeeplng ¢hemlcals for the Dutledtng malntenande

W Uses o l\\\'hit‘lhl"\' PESY contiol praciices

v Individual ligia 0 contiol for all the occupants by way of task lighting to maximize encrgy
RAVINGS and enplance occupants comfont,
Ve Use of eneray mcent Boht tings with 1D 0.0 walt /s, it
VI OF Nghting Eontiols for thes entire Interfor lghting scheme
Vil Tostall separate metenng system for measining sever electiel lad,
Vil Ve eneryy ’.Iu’ O cenlified white goods, sl as, computers, iidae, 1V, water cooler et
to oplimize -emfu‘w constmption,
I, Record and ManItor energy consumption i boilding on o continmoes basls
X, Maintain lllllﬂ"‘llllil fressh ale avs prescibed I ASHIRAE G2, 12004 standand
XU astmii pecyted content products i intedor it outs
Mk Use low VOG afihesives, sealants, palits
i Uses urea formaldehyde frea composite wood
v, Maxlinlze une .lr taphdly renewablo materials, which replenizhes in 10 years
WV e exdluslve r:ucmw for hiah volume printers, fax i bines, plottesi etc, & conpect with

cxchusive exhiaged duct provided

*VE Measare tempratine and Dumidity sing portable meter o enstine sofe door conditions
|

for occupanty |

L Conduct green|edicational Progranms for billding occopants o dissembate gooen bullding

concepts and et them nvolved In 1ho DI

C I A,

WRISHIKLEI R NATR AIAYPRASAD PADMAPRASAD  JIVEND)EA MO lmn?vpawm_:
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'ANNEXURE —V: CONSTRUCTION GUIDELINES

1) The LESSEE agrees to construct minimum 80,000 sq. L area per acre of land, comiducd
a5 an average aaross the entire Subject Land, The maximum permissible FAR will be 5 a5
per IT policy which shall be effective on the proposed amendment and ndewn
permigsible ground coverage will be 40% for bullt-up arca and 65% for super-bui t-yf}
area, spedfically to accommodate minimum parking requirements per KMBR or the Kerala
IT Policy in force from time to time.

2) The bullt-up area will be used for core [T/ITES adivities and other Support Services as per

the SEZ norms,
1) The LESSEE agrees o follow the construction schedule:

s, The Schedule of construction shall be submitied along with the application for

dngle vindow dearance and shall form part of the 1 eas: Deed,

b, Conddruction  of TI/ITeS  building  <hall - start @5 per the  Construction

Commencement Dates and be ready for commerdal operations within three years
thereafler, and In sccordance with other provisions et out in the Lease Deed,

4) Pror 1o .-.tmtth construction of any structure In the demised land, the LESSEE <hall
submit 15 sesfeoples of all drawings induding LESSTE® Campted plan layout, building
phan, r-kﬂullimI croess seation (e, for approval by the Single Window Clearance Doard, No
construction work shiall be staned until such approval ki granted, Notwithstandiong the
approvals given by LESZOR, Bt 15 the responsibility of thes LESSTE (o ensares Thal desdgn
aned construction comply with all statutory normg and codes and conditions of this Lease
Deed) Lhall nppllly here,

G) The architectdal destgn of sl stractures shall bo in general haomony with the somrounding
bailediougs and Other stincted, LESSEE shall also follow general guidelines Baad by the
L1500 reganding bullding design,

G) e LEGSEE shall obrerve all safety codes and nonms prescribed by the LESSOR, In the
alrasnes of wh‘ch, approved Industoal Practices shall be Tollowed,

/) The land s offered for leasa In ‘on k5 where ks condition’, Tha EESSOR shall not bo
responsible b pnokes any improvement /development of kand once allolment B meade tnless
spedically grped otherwdso, |However fTaclitles shown In Annexara-1T will be complets
by hes LESSON s dhestatleed Iy Clanise Nos, 4,1 1o A, of this 1 easd Deéd,
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BEFORE THE HON’BLE NATIONAL
GREEN TRIBUNAL,

SOUTH ZONE BENCH AT CHENNAI
IA No. 207 of 2021

IN
Appeal No. 54 of 2021(SZ)

IN THE MATTER OF:

Thomas Lawrence, Kerala
...Applicant(s)

Versus

State Environment Impact
Assessment Authority, Kerala and Ors.

...Respondent(s)

COUNTER TO LLA. FILED BY
RESPONDENT NO. 5

RITWICK DUTTA

RAHUL CHOUDHARY
SRISHTI AGNIHOTRI
G.STANLY GEBZON SINGH

COUNSEL FOR THE APPELLANTS

N-71, Lower Ground Floor, Greater Kailash-1,
New Delhi — 110048

Email:- Litigation.life@gmail.com
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